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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.47 OF 2024 EZ

YOUTH UNITED FOR SUSTAINABLE

ENVIRONMENT TRUST
i P PLUCANT
-VERSUS-
STATE OF ODISHA & OTHERS
e RESPONDENTS
COMPOSITE COUNTER AFFIDAVIT FILED ON

BEHALF OF RESPONDENT NO.13
I, Sri Pitambar Bhutia, aged about 45 years, $/o.-Bhaskar
Bhutia, AtP.O-Mandapal, Talcher Town, Pin-759107, Lessee of
Nizgarhzami Sand Quarry, do hereby solemnly affirm and state

as follows:

. That, I am the Respondent No.13 arrayed in this Original
Application filed by the applicant and 1 am competent to swear

the present affidavit.

2.  That, | have gone through the averments made in the

Original Application filed by the applicant and have understood

PRADIFTA KUMAR MOHANTY
Notary, Cuttack Town
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the contents therein and [ am swearing the present affidavit in
reply thereof,

3. The Applicant in the present Original Application has

sought the following reliefs:-
i."Direct the Mining Department to conduet Drone .
Survey fo assess the mining bevond lease arcas aed Q;‘

eXCess mining,
it.Direct the SEIAA Odisha to withdraw the EC letter for
violation of EC condition.

i Divect the Independent Committee to inguire imio the
ilegalities of mining such as mechanical mining and jn-
Stream mining, Excess sand mining in violation af the
permitted guantiry, i

v lirect the State Responidents to seize the Excavators
used for Samd Mining in Brahmani River at
Gopinathpr,

v.Direct the State Respondents to immediatel 'y remave the
illegal approach road constructed by the lease
holders/sand mafias to ensure the free How af river by
removing  the  artificial approach  roads  for
transportation of sand loading vehicles inside the river.

vi. Direct the State Respondents Jor GPS TRACKING OF
VEHICLES  AND  MAKE  E-TRANSIT PASS
MANDATORY FOR MINING OPERATION

FRADIPTA KUMAR MOHANT)

Narfary Cerivermcl Tesics
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4. That, the learned Tribunal, upon careful examination of the

claims presented in the application, refined them into a total of

nine distinct allegations which are enumerated herein below:

i.

fii.

“Lise of 4 heavy machines (Excavators) and
hundreds of Heavy vehicles when Mechanical
Mining is prohibited as per Sustainable Sard
Mining Guidelines 2016 and EC conditions.
Mining bevond lease area in Gopinathpur Mouza.
Sand mining operation during Monsoon seasons
while the same is prohibited as per Sustainable Sand
Mining Management Guidelines, 2016.
Excess mining to the ture of more than 50 Hwa
Truck load / day {one Hyva is having load capacity
of around 20 cubic metres of sand) which is around
1,000 CM/ Day when the permission is only for
180060 CM for the first year and 4,500 for the entire
second year. Roughly around 85.7 1 Cubic Meter per
day in the first year and 21.42 Cubic Metre per day
in the second year of mining, considering 210 days
of sand mining in a year, The rate at which mining
is ongoing, the anmual target has already been
exhausted within 5 days of mining operation.
Daily Mining Register has not been maintained and
transit permits (Form ¥) not given 1o every vehicle
and this is being done in collusion with Tahasildar
and Revenue Inspector.

|

l

PRADIFTA KUMAR MOHARTY
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vi.  No Pillar Paosting and Demareation aof Lease Area
prior to commencement of mining and presently
quarry area bevond the lease area Vehieles
engaged in mining area overloaded and the spill
aver af wet sands on road makes the road muddy and
accident prone during rainy days and cawse air
pollution during non-monsoon days,

vit.  Annual replenishment study and Pre-monsoon
assessment has not been conducted while allowing
the mine to operate,

viti.  There has been no monitoring of quantity of sand
excavated and GPS Tracking of vehicles, Electronic
Transit Pass, CCTV camera in mining site as
prescribedin Enforcement & Monitoring Guidelines
Jfor Sand Mining, 20210,

. Vehicular  Transportation  through densely
popilated villages and in front of Sub-Divisional
Hospital Talcher. Further the carrying capacity of
the roads has not assessed and as such the existing
road cannor withstand the pressure of hundreds af
sand loaded heavy vehicles, "

5. That, the learned Tribunal after admitting the original

application vide its order dated 12,03.2024 was pleased to pass
the following direction:-

KX XX XX A NY XX EX XK XX XX XX XX

FHADIPTA AUMAR MUHA-HT'I‘

Notary, Cuttack Town
Regd . No-0ON-04/15995%
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20, Considering the allegations made, we deem it
appropriate o constitute a Committee to elicit the veracity
af the allegations comprising of the Jollowing Members: -
(i} Senior Scientist, Odisha State Pollution Control
Baard,
(it} Seniar Scientist, SEIAA, Odisha, and
(1ii) District Collector, Angul, or his representative
not below the rank of Additional District Magistrare,

21. The Commitiee shall inspect the site in question and
submii its Report within four weeks on afficavic with
regard to the allegations made

22 The District Collectar, Angul, shall be the Nodal
Agency for all logistic purposes.

23. The Committee Report on affidavii shall be filed by the
Odisha State Pollution Control Board

That, in compliance of the order of the leamed Tribunal, a

Joint Committee visited the alleged site at Nizgarhzami Sand

QIJ-EI.‘.I-‘I'}" (locally known as Gopinathpur sand quarry), over an area

of 24.86 Acres in village-Nizgarhzami, Tahasil-Talcher, Dist-

Angul on 22.04.2024.

T

That, further the Respondent No.13 in compliance of the

orders of the learned Tribunal dated 12.03.2024 and 08.07.2024

humbly craves leave of the leamed Tribunal to file a composite

I;j
PRADIFTA KUMAR MUHANT
Notary, Cuttack Town
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counter affidavit in reply to the Original Application filed by the
applicant.

8. That, the mining lease of river sand of Nizgarhzami Sand
Quarry, Tahasil-Talcher, District-Angul lying in the Brahmani
River bed over an area of Ac.24.86 belongs to the Respondent
No.13. The mining lease is an identified sairat source in the DSR.
There are three sand sources in village-Gopinathpur and Nizigarh
ared named as Mandapal River Sand Mines arca 17.805ha
Nizigarhzami Sand Sairat area 10.06ha. and Gopinathpur Sand
Quarry area 9.10ha. are located 900meter di;rmnm from one
source to other source. The distance between Mandapal River
Sand Mines to Gopinathpur sand Quarry is approximately
300mtr,

9, That, the Nizgarhzami Sand Quarry (Brahmani River Bed),
sairat source was leased out under the OMMC Rules, 2016 by the
Tahasildar, Talcher-Sadar to the successful bidder (lessee) on the
basis of public auction for a lease period of 5 years. The lease
period of 5 years was to be taken effect from the date of
registration of the duly executed lease deed in this regard by the
Tahasildar. Accordingly, the Respondent No.13 was declared

successful bidder and thereafter he applied his proposal vide

1'\1
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04.07.2022 for Environment Clearance to SEIAA vide
application no SIA/OR/MIN/61829/2021 dated 04.07.2022 after
completion of Environment Impact Assessment (EIA),
Environment Management Plan (EMP) and Annual Rate of
Replenishment of Sand (ARRS) and after public hearing certain
additional documents were sought by the State Level Expert
Appraisal Committee (SEAC) on 29.08.2022, which finally
proclaimed that the site in question is feasible for sand quarry.
10, That, a mining plan has been sancticned in favour of the
present Respondent No.13, prepared under Rule 28(4) of the
Odisha Minor Mineral Concession Rules, 21}15 and approved by
the competent authority which pertains to the Mizgarhzami Sand
Quarry over an area of 10.06 HA or 24.86 acres in village
Nizgarhzami under Talcher Tahasil of Angul District, Odisha. A
bare perusal of the mining plan makes it evident that the
Respondent No.13 was peﬁnitlnd to undertake mining by Semi-
mechanised method under Chapter-I11 of the Mining Plan. The
relevant portion of the mining plan is extracted herein below for
ready reference of this leamed Tribunal:

a] Whether manual or semi-mechanized or mechanized,

[
|
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Semi Mechanized Only. Mining shall be undertaken 1o
extract sand mainly through an open pit spread over the
river course devoid of water or nominal water that may
be encountered below.

Mining Method:

The mode of the deposit, geomorphology of the area and
its hydrological condition are some of the factors that
favours the open cast method of mining.

Mining will be done with semi-mechanized excavation
& loading into Haiwa / Trucks / Tractors for transpon o
the users destination, The mining will be undertaken on
single shift basis. The local man power shall be engaged
i the mine.

b) If semi-mechanized or mechanized number, type and
capacity of machines to be used:

Loading of the sand to transporting vehicles will be
achieved through deployment of excavator. The
transporiation from the river sand bed site to respective
users / destinations shall be achieved by Haiwa / Trucks
{ Tractors. The m.ﬁnbers of fleets with their capacity is as
below:

| S.L Name Capacity No. of
' No. Fleet
I Small Excavator | 0.9 m3 1
- Haiwa / Trucks / | 13Cum/6Cum | 8/16/32
| Tractors /3Cum
|

PRADIFTA KUMAR MOHANT
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Helmets, safety
shoes, Goggles
& Hand gloves

3 Safety pears s As required

(Copy of the Mining plan is annexed herewith gs

Annexure-A/13)
I1. That, the Respondent No.l3 was granted the
Environmental Clearance by the State Environment Impact
Assessment Authority (SEIAA), Orissa, under the aegis of the
Minisiry of Environment, Forest and Climate Change, on
28.12.2022 for a period of two years ie, from 10.01.2023 to
10.01.2025 with a maximum production of 18000 cum per
annum. Further, a condition was imposed that on non-submission
ofthe ARRS report after one year the 2™ year extraction quantity
will be 4500 cum,

(Copy of Environmental Clearance report  dated

28.12.2022 is annexed herewith as Annexure-B/1 3
12. That, it is humbly and respectfully submitted here that the
Respondent No.13 in compliance of the conditions of the
Environment Clearance has submitted the amount of

Rs.4,50,000/- 10 the District Environment Society on 25.07.2023

I,
|
PHADLE LA RUMAH MURART
Marary Cuitrack Towa
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for raising 1000 plants of native species within 2 years in a
suitable location adjoining to quarry area,
(Copy of the letter no.4554 dated 04.08.2023 is

annexed herewith as Annexure-C/13)

13, That, after grant of the Environment Clearance as per the
Odisha Minor Mineral Concession Rules, 2016, the Respondent
No.13 duly executed a lease deed dated 19.01.2023 for a period
of two months i.e. from 10.01.2023 to 31.03.2023. The said
agreement was further extended on ﬂj.ﬂd.Eﬂ?:'I‘ for & period of
twelve months from 01.04.2023 1o 31.03.2024 with a Minimum
Guaranteed Quantity of 15055 cum and deposit 1:;11' Rs 86,52,213/-
towards royalty, additional charges & etc.

(Copy of the lease deed dated 03.04.2023 is annexed

herewith as Annexure-Dy/ 13)
14. . That, along with the Environment clearance and the lease
agreement, the Reapunﬂent.ﬂﬂ.ﬁ had also duly obuined the
Consent to operate, under Section 23 & 26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section
21 of Air (Prevention & Control of Pollution) Act, 1981 and the

rules framed thereunder, on dated 21 01.2023 which was valid till

l

PRADIFTA KUMAR MOMANTY

Notary, Cuttack Town
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31.03.2023. Further, the said Consent to operate was extended on
06.04.2023 till 31.03.2024.

(Copy of the Consent 1o operate dated 21.01.2023 &

06.04.2023 are annexed herewith as Annexure-

E/13 Series)
I5.  That, the statutory clearances duly procured by Respondent
No.13 unequivoeally demonstrate the lessee's good faith in the
management of the sand quarry, strictly adhering to the pertinent
regulations and legal framework. This effectively negates any
fikelihood or prospect of illicit pperations I;clng conducted,
contrary to the unsubstantiated claims presented by the applicant.
16.  That, at the outset all the allegations made by the applicanis
are bald and mere exaggerations made with an intent to labricate
an unsubstantialed case against the lessee Respondent No.13. The
a.ssr.l'.rr.inns posited within the petition do not rest upon any solid
foundation or empirical evidence, rendering the application
devoid of credibility and warranting its dismissal on such
grounds,
I7. That, it is contended that the purported  infractions
pertaining to the deployment of four heavy excavation machines

and a multitude of heavy vehicles, at a juncture when Mechanical

!

PRADIFTA KUMAR MOHANTY

Rlab s ™ikbe ot w0

284



X

Mining stands proscribed as per the Sustainable Sand Mining
Guideline of 2016 and the stipulations of the Environmental
Clearance, are premature and lack precise delineation. Such
indistinctness does not substantiate a direct attribution of liability
lo Respondent No. 13, nor does it esiablish a demonstrable nexus
of causation linking the alleged contraventions with Respondent
No.13.

I8, That, it is hereby affirmed that Respondent No.13 has, in
compliance with all requisite statutory mandates, procured the
necessary statutory authorizations and, subsequent thereto, has
engaged in the extraction of minerals within the demarcated
boundaries authorized for such activities. This has been
conducted in strict adherence to the prevailing legal framework,
and there have been no transgressions imputable to the said
respondent. The conduct of mining operations by Respondent No.
13 has been executed wiﬁ due regard for the legal stipulations
goveming such activities, ensuring that all operations within the
sanctioned premises are devoid of any infraction. Further, it is
humbly and respectfully submitted here that the Respondent
No.13 has engaged in semi-mechanised extraction of mineral

within a demarcated boundaries in consonance w&ﬂ: the approved
|

PRADIFTA KUMAH MOMANT)
Notary, Cuttack Town
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mining plan. Moreover, as on date there is no blanket restriction
the use of semi-mechanised method of extraction.

19. That, the contention made by the applicant that the
Respondent No.13 is violating condition 15 of the CTO by
transporting heavy loaded vehicles through the village road
without having permission from the concemed authorities is
vague and ambiguous. The area in question consists of three sand
quarries and there is no specific proof 1o substantiate the fact that
the heavy loaded vehicles belong only to the Respondent No.13.
Hence, as there was no specific violation of F.hl.:.' conditions in the
Consent to operate and thus the CTO was never revoked.

20.  That, a perusal of the replenishment study report clearly
reveals that the Respondent No, 13 was not operating during the
monsoon season which is a mandatory requirement as per the
Sustainable Sand Mining Guidelines, 2016. This is also evident
of the fact that the mpleﬁishment study has been conducted in
consonance with the Sustainable Sand Mining Guidelines, 2016
and the stipulations of the EC.

21, That, the assertion that Respondent No. | 3 has exceeded the
annual extraction quota within a mere five days of commencing

mining operations is patently unfounded and incorrect. It is

l
PRADIFTA KUMAR MOHANTY
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categorically stated that the vehicles implicated in the purported
over-extraction of sand bear no relation to Respondent No.13. It
i¢ plausible that such vehicles are associated with one of the other
two quarries active in the vicinity, Consequently, any allegations
of over-extraction should be directed towards the appropriate
quarry operators, not Respondent No.13,

22.  That, the report submitted by the State Pollution Control
Board, Odisha definitively indicates that the ace usations of non-
maintenance of the daily mining register and the non-issuance of
transit permits (Form-Y) to each vehicle, suggesting purported
complicity with the Tahasildar and Revmué Inspector, are
entirely unsubstantiated and appear to be fabricated to malign
Respondent No.13, Moreover, such claims inherently contradict
the prior accusations of unauthorized transportation of minerals,
as verification of such activities is dependent on the
aforementioned  register hnd permits. Consequently, the
allegations posited by the Applicant are based solely on
speculations and conjectures,

23,  Thal, excess mining to the tune of more than 50 Hyva
Truck load / day (one Hyva is having load capacity of around 20

cubic meters of sand) which is around 1,000 CM/ Day when the

\
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permission is only for 18,000 CM for the first year and 4,500 for

the entire second year is merely a bald allegation without any

288
substantial proof’ i
24, That, the approved mining plan unequivocally authorizes \
'ng{\

the lessee to engage in semi-mechanized quarrying operations,
Assertions that the lessee was confined solely to manual
extraction methods are unsubstantiated. In compliance with the
sanctioned mining scheme and eavironmental clearances, the
lessee has legitimately conducted its quarrying activities through
semi-mechanized means,
25.  That, in response to the assertions Ennmming non-
compliance with the Sand Mining Guidelines of 2016 and 2020,
it is hereby affirmed that a thorough replenishment study was
executed. The findings of said study were presented to the State
x Environmental Assessment Committee (SEAC) on 26th February
2024, which subsequently {‘:*Eldﬂl'ﬂ&d the amendment proposal for
the Environmental Clearance based on the project proponent's
report, Tt is proposed that a volume of 9,586 cubic meters of sand
is suitable for extraction in the ensuing year, contingent upon the
. requisite alterations to the Mining Plan. However, the matter

}

PRACHIFTA RUMAR MOHANT
Notary, Cuttack Town
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stood deferred due to present application pending before the

learned Tribunal.

,.vrj'” e

(Copy of the Annual Rate of Replenishment Study
report is annexed herewith as Annexure-F/13) -X
26.  That, the Pillar Posting and Demarcation of the lease area
are mandated prerequisites as per the Environmental Clearance,
which must be fulfilled before the finalization of the lepse
agreement. Compliance with this precondition by Respondent
No.I3 was a requisite for the execution of the lease in their
favour. Therefore, the accusation regardin g the nonexistence of
pillar posting and demarcation of the lease area constitutes an
& unfounded attempt to implicate the respondent in the purported
illegal activities within the vicinity,
27.  That, the report submitted by the Regional Officer of the
State Pollution Control Board, Odisha in complisnce of this
learned Tribunal's order dﬂad 12.03.2024 states that the Joint
Committee visit was conducted on 22.04.2024. The Joint
committee made the following observations with regard to the

Respondent No.13 sand quarry:

. Y. During foint visit it is ohserved that the ma for part of the
lease af Nizigharhzami Sand Sairat source is submerged

|
FRADIFTA KUMAR MOHANTY
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under water hence, the areq of sand extraction and deprly

of mining activities could not be ascertained. However,
neither any mining activities was carried out nor amy heavy

machineries (éxcavaiors) were engaged during visit at this =
site. The committee has not observed any iflegal and excess -%e;
mining in the lease area of Nizigarhzami Sand Sairat
Source during filed visit and also from afficial record for
the present time being.
10, The concerned Revenue Inspector (RI) identified the
source. It is observed that there are some pillars pasting
exist ar river embankment side. there is no sign board for
the quarry tdentification, A
11, Daily mining register has been maintained and transit
permits are being duly provided
28.  That, the applicant has reljed upon certain  previous

pronouncement of this learned Tribunal and the Hon'ble Apex
Court to buttress his submissions. However, all of those
prodouncements are in a totally different factual scenario,
whr*.:rein the lessees had indulged in Hagrant over extraction and
or illegal mining, In the present case the lessee — Respondent
No.13 has not at all indulged in any illegal / over extraction
mining. As such none of these pronouncements can come to the
aid of the applicant,

|

y
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29.  That, the averments which dre not specifically denied are
hereby denied.

30.  That, the Respondent No.|3 humbly craves leave to file
any further affidavit as may be required in the facts and
circumstances of the case,

31 That, the facts stated above are true to the best of my

knowledge and belief,
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NIZGARHZAMI SAND QUARRY

UNDER TALCHER TAHASIL OF ANUGUL DISTRICT, ODISHA
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The Mining Plon of the Nizgarhzomi Sand Quary in respect of tha Quarry Lecte oo
over an area of wdHanr;JﬂﬂminmwmﬂmenuTmuﬂu
Angul District, Odisha, has been prepoed by B Bipin Behar Ehondual, Consulting
Geolagis!, Ragn. No. RGP/OD/049/2014. liequest the Authorsed Officar, Ofo The Joinl
Drecior Geology, Zonal Survey, Dhenkanal, Calsha, o make further conespondence
|mwmmmﬁmmmuﬂihmmidmﬂﬂmhm
lollowing address.

Geo Consullants Pvi, Lid

853, Gobind Prasad (Medical Lone)

in front of Reliance fresh (Redhika Complex]

Bhubaneswor-T51006

Fhono -  D&74-2575702

Emall -  consullants_geo@yahoo.coln

Mobile - +§1-943701901%
| hereby undericke thol ol modifications so made in fhe miring pian by the soid
mqﬂﬁdp&rimbaﬂeamad h?mwmunwnﬂﬁwﬂhmhﬂnﬂmemﬂ
corsent and shod be cccopioble loma.

; A
Neme of the opplicont
Tahasildar, Talcher
picce : Takcher Tahasidar, Talcher
Date !
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UNDERTAKING

This is 1o underiake that Ihe financial assurance refated 10 Ihe Frogressive
Mine Closure Plan of the Mining Flan in respect of the Nizgateami Sond
Quamy In respec! of the Guarny Lease arac over an areaof 10.04 Ho or 24.86
Acies In village Nizgamzami under Tolcher Tahasl of Angul, Disfrict. Odisha,
will be submilted by fhe wccessiul auction holder in the form of bank
guaraniee irom any nalionalized bank os ond when raquired by fhe

compeient authorily.
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Flace : Talcher m&'tﬁm

Dale :
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intraduction:

The orea over 24.85 Ac. Or 10.06 Ha under reference is located in viloge
Nizgorhzarmi &1 Talcher Tahasl in Angil dislict of Qdisha. Quany lease for
Mmhurdmlversmd]hmhﬂﬂpmpumrnhngmnhdbfh
Tohasidar, Talcher fo the highest cuction halder anly alier ablaining
Wmmmwm-pmwenmﬁﬂeﬂmhm
yoars (Annexure t;mmmmﬂummnmm
dafe of execution,

The arsa undher reference s feahued in The survey of Inda Toposhest
no. 73H/1 and beunded between the lafifudes of 20°5520.36" N fo
HP5545. 16N anid longitudes of BS1419.86'E 10 85°1431.77'E. The area
& lacaled ot a distance of 21 Km from the distict heod quariers Anugl
andisata Eﬂsm of 130 km hiom the state capital Bhuboanehwar.

n the absence of boundary descliption of the area by the competent
authority, the area os shown by the Revenuve oulhordly has been
surveyed by Ihe RGP ftrough hand held GFS for obtoining he co-
ordinales and RL's of the required points. The co-ordinates of boundary
comes paints are isted in the surlace Plan (Plate NO ).

Nizgarhzami Lease Pillar Coordinate
Pillar_No Langitude Latitude
1 85°14'10 86" 20°55'25,51"
2 A5*14'20.47" 200552631
| B5"14'2L.57" _20754'21 68"
4 85"14'21.87" Pt
5 E5714'23 62" Flig. Ly p
[ gst1423AT 20%5¢'30.78"
7 #5°14725.05" 20755"32.7%°
g B5°14'26.38" 20°55'34.68"
4 B5"14°26.84" 20755734.85"
EB 10 | B51426.96" 70°55'35,14"
hp.pﬁfﬁ 1 T esaewzr | 2058352
;{ 11 85" I RLE7 20°56'20.56" %/
¥ :B. i'.l“’w?.- 1
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(s Rule 26 (4) of the Odisha Minor Mineral Concession Rules, e

MINING PLAN FOR WINNING OF RIVER SAND FROM BRAHMANI RIVER UNDER
NIIGARHIAMI VILLAGE IN TALCHER TAHASIL OF ANGUL DISTRICT.

CHAPTER -1

1. Name & Address of the Lesseo

2. Particulars of the arec{Acreage.,

Boundary  Descriptiont  Land
Schedule):
(Attach location map and surface
plan showing the exisling leatures
of the area with confours al 2 m
interval)

a5iafus  of the Lessee(Privale
individual/ Private Company/
public seclor Undertaking / Joint

’ sector Under taking/ Others)

4. Period of Concesslon
&, Mineral inlended to be won

- Tanasiidar, Talcher vide Annexure- |
wanls 1o prepare the mining plan of the
area after which the sairat will be
auctioned for leasing purpose. Hanca, al
present there is no ledses.

: Name of the Quorry-

Nizgarhrami sand Quany

Ared- 24 84 geres o 10.06 heclares
Land schedule mentionad on pian
provided by revenue Authority and
atiached s Plale no =i, Location Mop-
Rel, Plule no- |, Surfuce Plan - Rel. Fiate
ne- L

. The sairat will be leased aul by fhe
Tahasildar affer obtaining stalutory
clearonces. 4};"

g"’*:

Y

L

: For 5 year.
+ River Sand
HIMIN BERAR KI4ANDU AL
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Cormplex]

ERubanaswar-75100¢

Prione-  D&742575702

Emal - consullanis geo@yahoo.coln
Mobile - 9437019015
RegistrationNo - RGP/OD/049/2014
Viaid up to-02.08.2024

o

L]

o

a

e

e

"

e

o

L]

o

. 7. Order No. & dole of compelent - ol applicable as the arec s yel lo be
R ey

» 8. I, forest arec, whether fores! The telal area i mn-fmzs;ﬁ::.:: as
: {mw"m clearance) :::;"’” R e 1o

o
L
n
®
L]
n
L]
L]
L
"
a
]
o]
L
=

Hence, Forest clegronce i not required.
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mgrm?ﬂ’rsasﬂmmd bosed: on lecal paramaters. The lngse ofed
polongs to recent quatemary piver bed deposls consisting of sand, sit,

clay, gravel and alluvial deposits.

o. Physiography:
The Sand bed ion the river Biahmani. The Nizgarhzoni sand bed deposi
igpresents @ genlly soping to olmost flat temain wilh highes! ailude of
~58 mRL 1o the cential poar of the lease creo. Yegelation & scanty with |
mmﬂhuﬁﬂiaﬂtﬁ‘mhlhuuuuﬂunhddﬂm.fhmahnHMM |
settigment within the area. |

b. Reglonal Geclogy:

Gordwana Group Palgecroic-Mesozoic Upper Mahanadi valey basin which
i in this basin, the Gondwana sedimernts unconfomaobly overdie the
precambiion basement: the latiar comprising mignmatiic granific grelss,
amphibolife, schist and quartzite fravened by pegmatite and guartz veins,

Era (Upper Carbonilercus = Eorly Permicn) - Glaciodacustrine and fiuvial
sediments were deposifed in finear basins clong taulfed iroughs over the
These sediments, choraclerzed by fluvhal
assermbiages of inferbeded sandstone-shaie saquence. While ihe Lower
Gondwana rocks are @ vast repositery of coal, the Upper Gondwana wilness
sandstones ol palaeczoic-Mesorolc erg, Gonawand rocks Gre exposed over
o lorge orea along NW-SE trending fingar bel i he Mohanadl valey
rift/graben in three major basin $licher, b fver & athgarh). Beside Ihesa, @
number of small palches oullless) of Gondwand racks occur In Angul,
brsnkanal disiicts ond others. The lower Gondwona rocks hove vast

rssources of coal. The Shaligtaphec succesions ore os bel }IJ

PN BEMAR K-aNTMIA
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Lower o madum grained Upper Parmion
al !
Gondwanc :g:dimmﬂiﬂﬁﬁﬁ,dﬂi- ;
codl v
-
sandstone. shale. cloy. Ironstons Midiclle Pesmian
shale ——
! ¢ Parmion
i -merate, sandtlone, Lowts
shole, fraciay, €0l --_-_- ______
------ T e S W T P unwv-r-_ﬁ—y- =
MMH 10 lowet Permian
-_--.,.,-_,.-;____ Un-confermity -....-.,-___..,;.,.
ﬁm.m-wm ecambran
migmofites S SR e
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s 2
d. Lthology:

The charoctenstic tealunss of the litho units of the areg are de
below:
sand: The aea undet relerance & covered with o
deposits with averogs thickriess of 1 m throughou! the legse area. sand
by definition s a locse, incoherant mass of mineal moterial and b @
product of nalural processes. These processes are the disintegration of
rocks and corals under e influence of weathering and atrosion. When
sand is freshly formed, thnguiinh!'mﬂunmhu'@uhfuﬂm
pointed, but they grow grodually smaller and mofe rounded s fhey
becaome conskanily worm down by the wind o waler. Sand particies lend
ta satile quite ropidly becouse ol their shape, density and size. Theralore,
thﬂmrmﬂmﬂﬂ!aimndlsﬁnh_mﬂmﬂimbudnlnwm angd lowes!
neqr the nxhﬁ&.ﬂeansﬂndhkdﬁﬂﬂmmmfﬂunlard,hm
common In sand dunes and baaches.

The compasition of sanc is highly variable in nature, depending on the
local rock fypes/sources ard eonditions. but the most COMmon
consiltuent of sandin imland continenial settings and non-ropical coastal
sottings is slico (slicon ciosde of §i0a), usually In the form of auartz which
because of ity chemical ineriness and eansiderable hardness, i he rmost
comman mineral resisiant 1o wegthaering.

Allgvivm: Decomposed vegelal malerols admbed with cAay and soll
constitutes oliuvium which & undetgin by the sond Bed with sama clayey

i Culcome of geclogical mapping: No axisting quany/excavaled
patch is present in the applled leose oreo. River sand oCcurs

throughou! the opplied area.

30
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i Mﬂ*ﬂﬂmﬂcuiﬂfmmmmmmnm amg 1B/
nighest and towes! points mueh less e ground 1m., Groties iy

fj Thickness of sand zone: The mRL ol Ihe surtace sond zone i
atound 5Bm, Considering the geological mapping, and Rt of
water level the Ihickriess of sand is laken os im.

iv) The aea of occuttence of rver bed sand bed within he
proposed lease aren hos been demarcated on the Geologicol

plan, {Plate No V).
v mmmmmmdunmnmnﬂe category 0% |
thare I§ No Quarry-
Probable reserve:

Mo exsting quarnyfexcavatod paich ls present in the opplied lease Ored.
Comsidering the gaciogical mopping, adjacen! quary and as reveaiad
Emhﬂqpnir:ﬂn?ﬂntﬁﬂmutmﬂi!ﬂuﬂhﬂm

Hﬂwrwmm?ﬁmhﬂﬁﬂﬂ!mmuupﬁadmm

has been excluded for compuiation of mineable reserve.

vii The foreign porfices in the sand such as wood and ofher loaing wasle
hm%huﬂn;:mktﬂrﬁduswﬁshﬁwwﬂ. tha voluma of woste
msiﬂﬂﬂ-hqumﬂi?mdm;mm:ﬂﬂﬂ the waoste will not be separcied
during mining. So recovery foctor has been taken os 100% for sand.

vi) Total volume of excavation sféondissoleoble.

Calculafion of Resenve: .

Boted on Ihe cbove consideraiions, site specificlly & chosan lacaol

porameters, the reserve has been colcuaiad for nver ped sand zone by

surioce areo method,

1PN BEHAR KhANLUA
RO e b
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A & the surfoce area of uncmanca.ﬁfiﬂndbod.
1 the average thickness of sand bed Inm &
BF ik recovery factorin %.

The totol geciogical reserve has been e
Similarly, the mineable (eserve ol river be

Cum.

The geological resenve

sfimorted as 103069 Cum,
d vand is worked out to be 90636

gnd mingoble resenve ol sond Quary

caiculated under vanous calegonas are given in labte no) & 2
respeciively as lollows:

Table.No.1

CATEGORY WISE GEOLOGICAL RESERVE OF SAND BED

= nmnmcmnm&c_ulmmu OF FOR THE u.umnur'mli_fﬂﬁ
AREA OF :
. THICKNESSOF | REPLENISHMENT e .
POTENTIAL SAND : gl RESOURCE OF CATEGORY
J0NE () SAND(m) | fACTOR (100%) SAND (™)
A 3 c peaxsxc |
531 1 2 103069 ~ FROBABLE |
TOTAL | 103089 a ]
Table No.2
CATEGORY WISE MINEABLE RESERVE OF SAND BED
umﬂnimusumg‘nglummgm =t
| eROE 1 |
POTENTEAL ]
NEABLE | EXTRACTABLE
20NE THICKNESS OF | REPLENISHMENT s
- ; RESERVE OF MINEABLE CATEGORY
EXCLUBING SAND (m) | FACTOR (100%) :
EAFETY 2ONE GAND (m¥) | MESERVE
L [m)
A B 18 c D=A X BXE E«DXOE F
| 75530 1 s 1060 | 90638 PROBABLE |
| TOTAL B 94843 l_.______.-
Right now, (he sand resource availkabka wit 45488 mid x Tm =
45488 m? which is more ihon fhie MGQ Al

\{
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CHAPTER -3
10. Mining
a. Whether manual of semi-mechonized or mechanized
¢emi Mechanized only. Mining shall  be undertaken 10
exiract sand, mairly through an open pit spread over The rivest
course devoid of water of nomingl walet that may be

o
L
m
o
L
L
o
a8
L]
i Mining Method:
the mode of the depost. gg_ﬁnuﬂhnluﬂvu!ma area and 15
¢ hycralogicel condifion are some of fne faclons that faveus the
m open cast method of mining.
o Mining will e done with semi mechonized excavation & loading
A info Heiwafirucks/ fractors for fransport 10, the users’ desfination.
The mining wil be undarlaken an single shift pasis, The iocal rman
. power shall be ongaged in the mine. .
® b t semi-mechanized or mechanized, number, lype ond capacily
| ® of machines to be used:
o Loading of Ihe sand 10 wansporting vehicles wil be achieved
P 1nhuu!1dapmmlufmulm.ﬁmnmpﬂhﬁmlmnm
piver sand bed site 1o respective gsarsfdestinations sholl be
. gchieved by Halwaftrucksfrociois. The no. ol fleets with thair
e capacity s as beipw:
e
o]
-
)
e
L
L]
L
L]

5l no Name Capacily { No. of Fleet |
. 1 | Small Excovator 08 m 1

TSComieeum |
2 Hawa Trucks/Trachors 8/16/32
3Cum

gears Heimels,

safely shoes. ——— required
- Gogales.t Hand -

M - it

-
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c. Whether drilling and
quaniity of explosive consumed:

d. Benching patiem (Height % width), Benchind patiern i not feasible
i case of sond,; Bs ihe ongie ol repos= af sand s 35, posed on s
ihe Uttimate pit ﬂupumﬂihmhﬂniumn gs 35, The maximum

Mmamexhﬁmmﬂwvﬂhfhﬂq:pﬂﬂﬂmaa.mmﬂ
development for five yeat Mnmtmmﬂmmmwmﬁm
arme, First ysar & proposed in 1he wesiemn part of the lease apa dus 1@
presence of pocessitie rﬂdd,ﬂﬂgmducﬂlvpmnmﬁumwdi-uﬂh
subsequenl years of the plan perod.” The composita year WIS
development plan for five yeart has been provided on @ seake 111000
i Plate-V. '

I mmﬁumumlm}utn-mﬁdmwmpmmmm
concession:
55 mRL & up fo waters wwum1mamnlwm

|he lease ored is SAmERL. Durng plan perod, the quarty oo will e

57 mRL ot up o woler ioble whichever is less, Thes proposed pil lay

mﬂhmumnmmmmamlupmmannndmsﬂm

Progrossive Mine Closure plan (Ref Plate-V & Plate=V1)-

g. Guanity of mineral to hnwun[mﬂwﬂufﬁndugﬂnm -

Toicl avoloble mineabla resarve ovel the area hos been psfimatad

~onsidering he propoble 700€ af eccurence of fver saniel pad within

thﬂ-ﬂmﬂﬂ&ﬁﬂmwﬁﬂﬂbﬂwﬂhﬂ?ﬂlmqu the plan
_posed on the jotol extrocioble mineable resene, ine MGE hos

peen fed by e compelent autharty and 1his much guantity of sand

has been planned 1o sa exhocied Eut:hfa:il'mmﬁ'ﬂwﬂcﬁ as

mentioned {pealow:

1N e Ty L e sl
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. Table No.3
YEAR WISE PRODUCTION OF SANE
YEAR
151 YEAR
—_ ZOEAR
8 3K YEAR
4™ YEAR
- |
10TAL | 90000
In case fhe lessed finds the resource al sond i not wilficient to stick 1o

mE-ﬂmmnpmgmnniﬂ'ﬁpﬂm.humwmﬂffmenmwﬂHmm I
QL period ofter seeking palmmﬂ of the compelant authenty. But this 1,
prercas can be done just ofler the MOosOon any substantiahng year of

_—

fra G pefiod bafore yndaenaking any excavation within the areg. \
The obove annudl production has peen delemmined o ihe bosis of
availablity of mineable sard within the proposed ared. it is not posibie o
adhete 1o the aalp et guumlmd quanfity suggested By tha \
competent authority @ pecause the auoniity of minacble FESEIVE |

avaiatile within fha areo i less than the minimm guoronteed quoniity. \
planning has baen made for the reserve which s avoilchie right now
within the orea witnout any extrapaiation for fuure replenishment.

h. Mdmﬁuﬂmmum{mwhﬁnﬁmﬂmhw
in development plan) :

'WMEﬂwhﬁmeﬂdﬂiﬂﬁ‘deUHﬂnwnmw,
development forf aver-burden does nct arse.

Mo sataty measures are required as fhera wil no biosting oparafians.
hnﬁﬂﬁuﬁﬂpﬁ_mnnmnﬂwﬂ Pm:mm-ﬂmdﬂwglul

i B purtids i A

HOROTHuEY 1 ul
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[n]tumﬁun{m-tmm-ﬁmwﬁ*-ﬂmﬂ: mm proposad
a5 fhiere wil be no generalion of waste In this cose.

' d.
(b) Areo coverned: Nat applicable asno dump has peen piopost

€ hos
(e} 'aiﬁndnmﬂ;duglﬂﬂs-fﬂ such disposal: Ne! applicable 05 N0 dump
Been proposed.

¥ i o ¥
Pl e e
u i
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Mine drainage -
lﬁhdﬂnﬁﬂhﬂrﬂuﬂwﬂidﬂkﬂﬂuﬂdm seasen and i

method of handling)

The shallaw depth axcavation on dwfnnmin:ﬂ? wet sand close o the
wank or dry fives ped has been propased which wil have negligile of
no impac! on drainage. Abondoned stream channets on lemace and
inactive flood plains hove baen pretered ralnel jhan acfive channels
and flood-plains.

waler that rrught perceiote [if ony] Nl pycavation ared mas o be
sumped ouf 1o ehanneize 12 e courss duing excavaton. SYeam
mnmnaéummdmmunmcﬁugm.mmrghm
suhlmunaunumﬂ'mdvﬁl ne avolded o5 0 sfeguard against any
water contomination. Excovaiion al the conCove dde of river bank/

mining activities prasently pioposed 08 modmum up 1o 0.4m that 1o
within 1he river coure and the total mining operatian wil be acrieved

frough manudl ‘means, 5o thee wil be no sftec of ground wiater

lable.

e

RGPIODAH T
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generafion of rejects/fines efc)
tand excovation fom ihe river baa mining is not requred 1o be

processed a3 the end consumes will purcnase the sand as sech ter thels
requirgment.

:mnm
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CHAPTER -7

14 a) Hnﬂﬂmhbﬂwdqﬁmﬂnihﬁm
There i no free within the auction area on the river-bed sand and

hernce not oppicabie.

) Programme of Plantafion:
i is proposed for planling @50 saplngs of suitable species per

mmmwmehssmmﬂnkﬂvmﬂwmmnhmwm
plmﬂaﬁﬂnwﬁthkiuhﬂmdmumnmmﬂmuun with the

concermad authority.

15 . 21 BERAR NHANDUAL
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Manpower.

a) Supervisory mmmdﬂmmpmmm

1 lone) number of supervisory persorine| preterably MININg Malte wilh
Cerlificate of Compatency from OGNS will be employed.

b) Nen- Supervisory (skilled, semi-skilled & unskilled):
skilled: 5
semi-skilled-5
Unskilled- 17
Total- 29+]

c) OMS
Totcl preduction during plan pefiod mm
Average ore production /anhum - 18000 Curm
Working doys in tne yedar 1200 days {on an average]
Proguction per day + 18000/200= FOCLM
Quipul per man shift {OMS)}=90/30=3 Cum

& 1IN SEHAR KHANDUA
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16, mumm:wwmmmﬂﬁmhdmﬂﬂh \
fumnished) |

a) For domesfic use: Foi construction purpose fhe sond of Bighmani
muwﬂbﬂmd.!MCumnfsmdpumnmnﬂkuwmm |
depaiched by tha lessee (auction nokdet] 1o damastic users only \

b} For export: MO materiol will be exported ol prasert.

17 P E%m



17.  Mine Closure Plan:
o) Describe the process/ociiviies to be undertaken Tor reclamation
and Rehabiitation in respeci of the following’
ij Mined out land: Dlﬂi!ﬂph"pemdﬂmnﬂmdﬂuilmﬂﬂba

7.55 ha.

The Nizaamzaomi sand Quairy comprises of 24 Bé acres of 1006
hectares under Talcher Tahasl of Anugul district. The enfire area
« of fiver bad and devoid of any m:aﬂgrmmslmﬂimam

Brghmani river sand bed, no reciomation Measure is proposed

for ming closute, Invariably, the volume of sand exhacted in
each year wil be rmﬂmm;umuni years during rainy

season. The replenshment af sand in fhe mining lease area i

sufficient 1o sustoln thes irilring apmumnimﬂmﬂﬁmd levels,
resticied mﬁnmww.mum. onty avenue
;ﬂnntnﬂunhmheﬂnpmpaﬁdﬂsﬂmwunnummﬂm
mﬂfbunindjuﬂ&nlinlﬁmhﬁd.

Tmm;wwmuﬂmmapuﬁdhndmuﬂhumﬁ
given as below:

Type of land use Area (Ha)
| water channel ared - T
Lah over aren adjocent 1o water chonnet ' T QMo
Guany Salely zone ared 082
Poteniial Minaable surluce alea wiihin ihe plan pedod 7.55
Total 006 |
= (PN BEHAR! KHANDUA
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m,nraainbnpmﬂmmwlbafﬁﬂ.m. Hence
Wmd&dﬁﬂdwmﬂwﬂm n'uihmﬂvwmidbe

ROPTODIULS 20




name of ihe

applicont
Tahasildar, Talcher
. 1ohasider, Taicher
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L
L]
A Letter No: - J4SY , pate @105 2020
o
B To
Chandrabhany Des
L Mr { isad Qualfied porson
] Olo Gao Consultants Py, Lid
. Sub: meﬂﬁm-nfﬂhhlﬁnm
L n‘wwmmﬁmﬂuﬂﬂmmﬂ
]
=1 lw-;.mﬁmv;f
" mhﬂummmwmﬂﬂwﬁ;mﬁﬁ:m -
suggestive  reporiad under refaronce is here accopled mining .
= " Wmmﬁhﬂﬂbbﬁwwnm
] ﬂmmmwl waosciest g u;
r E —
P ﬂwmmkﬂﬂ’ e
yours Faithiully,
P
T
Tahasildar, Talcher

}:’ Ll
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(Unier sub-rule () of rube 20 of Odisha Minor Mineral Concession Rule, A04)

§ri Gipin Befari Afianduc G/o Nabaghana Khandsal,
At/P0. Dhunpur, Via: Tiran, Dt jagatsinghpur - 754138,
whose photograph and signoture are affized herein, having
given satisfactory evidence of his qualification  and
mmnhmymmummm of rale
20 of Odisha Minor Mineral Concession Rules, 2004 as a |
gqualified person 1o prepare Mining Tlans for Minor
Minersls within the Scate of Odisha. ndla

RQP/0D/042 /2016

CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON '

319

His Registration No. s l__

-l This Recognition i valid for 2
Thlﬂrﬁﬁntlwﬂlhambhtn ve withdraws/ cancelled in

wrong information/ documents In the Mining Plans to ke subtnitted by him.

; ..\#ﬁ“‘“"

DIRECTOR MINES, OISHA

gi_ln: Ahslapowawar {
BHUBANESWAR

Date= &3, 08 2016

pmﬂdmfnnurﬂqmﬁhﬁﬂﬁa
the event of furmishing

e —————————

o
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

327

K- Annewse- B)12

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Orissa)

The LESSEE
PITAMBAR BHUTIA
MANDAPAL TALCHER TOWN -752107

Subject: Grant of Environmental Clearance (EC) 1o the proposad Project Activity
under the provision of E1A Notification 2006-regarding

SirMadam,

This is in reference o your application for Envircnmental Clograncs {EC)
in respect of project submitted to the SEIAA vide proposal number
SIAOR/MIN/E1B29/2021 dated 04 Jul 2022, The particulars of the environments!
Clearance granted 1o the project-are as below,

1.  EC Identification Mo. ECZ2BO010OR190307

Z. File No. BTR20/350-MINB1 /07 -2022
3. Project Type Mew

4, Category Hl

5. ;;ﬂ:ﬂﬁnﬁ:ﬂr including 1la) Mining of minerals

6. Name of Project Mizgarhzami Sand Quarry
7. Name of Company/Organization PITAMBAR BHUTIA

8. Location of Project Crissa

9. TOR Date 08 Jul 2021

The project details along with terms and conditions are appanded herewith fram page
no 2 onwards.

{@-sigred)
Dr. K. Murugesan, IF5
Member Secretary
SEIAA - (Orizsa)

Date: 2811 2/2022

Note: A valid environmental clearance shall be ane that has EC identification
number & E-3ign generated from PARIVESH. Fleasa guote identification
aumber in all future correspondence.

This iz a computer generaled cover page.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
SRF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-351 0075, Email: seinsodishafiigmail com
statwrory body constituted by Ministey of Enviromment, Forest & Climate Change wnder Environment
(Pratection) Act, 1988

ENVIRONMENTAL CLEARANCE FOR SAND QUARRY

Subject: Application of Sri Pitambar Bhutia for mining of Sand from Nizgarhzami Sand
Quarry Over an area of 24.86Acres or 10.06H2 in Village- Village -Nizgurhzami,

Tahasil- Talcher, District- Angul - Environmental Clearance reg.

The Project Proponent Sri Pitambar Bhutia has submitted an application for EC to
SEIAA, Odisha through the Panvesh portal of MOEF&CC,GO! vide online application no.
SIAOR/MIN/OT829202] dated 04.07.2022 for mining of Sand from Nizgarhzami Sand Quarry
Over an area of 24 B6Acres or 10.06Ha in Village- Village —Nizgarhzami, Tahasil- Talcher,
District- Angul in terms of the provisions of the Environment Impact Assessment{EIA)
Notification, 2006 & amendments thereto under the Environment{ Protection) Act, 1986,

2. Proposal in Brief:

Propasal Mo, | SIA/OR/MIN/G1829/202]

Date of Application 04.07.2022

File Na. 6182972 50-MINB1/07-2022

Project Type EC

Cutegory Bl

Project/Activity including Schedule No, i(a} Minirg of minerals

Name of the Project Proposal for EC for Nizgarhzami Sand
Quarry Owver sn aren of 24.86Acres or
10.06Ha in Village- Village —Nizgarhzami,

Tahasil- Talcher, District- Angul

Mame of the company/Organization Sri Pitambar Bhutia
 Lacation of Project | Odisha
| ToR Date 24052021

3 . Project details: The highlights of the project, &s pscertained from the application and as
revedaled from the proceedings'discussions held during the meetings of SEAC/SEIAA, are
given as under:

(i} This is a proposal for mining of river sand of Nizgarhzami Sand Quarry lving in the
Brahmani River bed, over an ares of 24.86 Acre or 10006 Ha located at Village -
Nizgarhzami, Tahasil- Talcher. District- Angul of Sri Pitambar Bhutia.

{ii) The mining lease is an identified sairat source in the DSR. The Nizgarhzami Sand Quarry
i Brohmani River bed), sairat source will be leased out under the OMMC Rules, 2016 by
B
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(iii)

(iv)

(v}

ivi}

Tahasildar, Talcher Sadar 1o the successful bidder {lessee) on the hasis of public auction
for a lease period of 5 years. The Jease period of 5 vears shall 1ake effect from the daie of
registration of duly executed lease deed in this regard by the Tahasildar.

The mining plan for the sand mining project has been approved by Joint Director of
Geology Zonal Survey, Dhetikanal vide letier No. 666 on 01.06.2020.

The cluster certificate has been furnished by the Tahasildar certifying that there is no other
mine located within 500 meters from the periphery of the proposed mine lease area, As
reporied by the Tnhasildar, this sairat source is not a part of any cluster,

The Terms of Reference (ToR) has been granted by SEIAA, Odisha vide letter no.
134 1/SEIAA dated 24,05,2021 for undertaking detailed EIA study for the project.

The public hearing has been conducted on 24.11.2021 at 10 AM. at Tohasil Office,
Talcher under Angul district, Odisha. Major issues raised during PH were on Employment
opportunity to local villagers, sand at low cost 1o the villagers for construction of their
house, Planiation in village and Water sprinkling for dust SUpPrEsaion.

(vii} The haseline data has been collected from Dec, 2020 o Feb, 2021 (pest Monzoon) for the

project.

{viil) Locotion and Conncetivity - The mining area is 4 par of Survey of India Toposheel

(ix)

No.T3H/1, bounded by Latitude; 20° 35" 20.36” W to 20° §5° 35147 N & Longitude:
g5 14" 19.86" E 1o 85° 14" 31.77" E. The quarry area is accessible by all weather & well-
connested by road and rail. The lease ares is located at a distance of 3.2kms from Talcher
town, 21kms from the District Headquarters Angul and |130kms from the State Capital
Bhubaneswar, Talcher Railway station is the nearest railway station located at o distance
of 4.13kms from the lease area. Nearest Road bridge is ar o distance of 1kms from the
mining lease, Metal road connecting 1o the Jese area with the village — Nizgarhzami is at
distance of 0.32 meters, SH = 63 is the nearest Siate Highway which is at distance of
17.7km. NH 200 is the nearest National Highway at 1 km and NH 23 which is majer
district road at @ distance of 2.5kms. The praject proponent has submitted that there is no
national park, wild life sanctuary. eco sensitive oress situated within 10Kms radius of the
lease area.

Total Reserves and Production Details: — The project proponent has submitted that the
total geological reserve has beea estimated as 103060 cum considering the thickness of the
sand is 1.0m for the QL period. Similarly, the extractable mineable reserve of river bed
wand has been estimated to be 46488 cum (excluding safety zone) considering the
thickness of the sand is 1.0m. The project propanent has proposed a total production of
Q0000 cum of sand considering the thickness of the sand i< 1.0m from this guarry during
the valid lease period of 5 years, with 2 maximum production 18000 cum per annum.
Mining will be done by semi mechanized method. Excavation& loading of sand will be

hay -

329



i

B

4

o
oF

g

-9 -

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
FRF-271, Unit-1X, Bhubaneswer-T31022, Tel: 0674-3510075, Email; seianodishni@gmail com
statwiory body conatituted iy Minisiry of Environment, Forest & Climate Chonge umder Enviromment
fProsection) Act, | #856)

(%)

(i)

(xii)

{xiil)

(xiv)

(xv]

(xvi

{xvii) Whether the replenishment mte study of sand wes done as per the Enforcement &

(avifi) The Environment consultant M/s P & M Solutions, Noida (L.P) along with the project

4

5.

done through dumpers and trucks/tractors.

approved Mining Plan is %0636 cem. The annual proposed production is | 8000 cum.

Water Requirement: — The total water requirement will be 7.0 KLD for different purposes
like Domestic. Dust suppression, planation purposes. Source: Wearby village with the

help of tankers.

time.

village,

operation.

protection measures. The PP has estimated & budget of Rs.1.20 lakhs on CER,

Enforcement & Monitoring Guideline for sand mining-2020- No
Monitaring Guideline for sand mining-2020-No

proponent has made a detailed presentation on the EIA/EMP report on 05.08.2022.

This proposal conforms to the item no. 1(a) in the schedule of EIA Notification, 2006 ns
amended time to time, and the minor mineral extraction project falls under Category Bl as

the mining lease area is more than 5Sha.

The propesal is duly sppraised by the SEAC in its meeting held on 05,11.2022. The SEAC
has submitted the appraisal report and recommended for grant of EC for the proposal with

= stipulated conditions,

The matter was [urther examined in the State Environment Impact Assessment Authority
(SEIAA). Odisha in jts 102" meeting held on 06.12.2022 in sccordance with the
ElA Notification, 2006 and further smendments thereto as well ps the Judgement dated
2™ February,2022 of Hon'ble Mational Green Tribunal in OA No. 33/72020/EZ (Laxmidhar

PalaiVrs. District Collector, Balasore).

Yy

Replenishment study: - The replenishment study has been carried out during May 2021 (pre
monsoon) and November, 2021 (post monsoon) by volumetric method. Estimated annual
replenishment volume is 20120 cum. However, the extractable Mineable Reserve as per

Power Requirement: - Mo use of eleeiric power as the operation will be done in the day

Cireen Bell Development; Greenbelt plantation will be done by planting 940 nos. saplings
of suitable species by the lessee in vicinity of the river bank, haulage mads and near

Employment Potential - A towml of 30 nos, of workers are 1o be employed during mining

The project cost is estimated to be Rs.60.00 lakhs end there is o budgetary provision of
Rs.4.67 lakhs as capital cost and Rs.4.20 Lakhs as recorting cost towards environmental

Whether the DSE has been prepared as per the MoEF& CC, Gove of India Notification
5.0. 36INE) dated 25072018, Sustainable sand mining guidelines-2016° and
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Environmental Clearance (EC) is granted under the provisions of E1A Notification No. 5.0.

1533 (E) dated the 14" September, 2006 of the Government of India in the erstwhile
Ministry of Environment snd Forests, as amended from time to time for mining of Sand
from Nizgarhzami Sand Quarry Over an area of 24.86Acres or 10.06Ha located in Village-
Village ~Nizgarhzami, Tahasil- Talcher, District- Angul with the following stipulations,
environmentnl conditions and safeguards.

Stipulations:
SL Descriptions Stipulation
(i lease Area: , 24.86 Acres or 1.06 Ha
(i} No Mining Zone: : 1/4%af river width for

| protection of river bank and
7.5 meter safety rone from ali
gide of lease boundary.

{iii} Maximum Depth of Mining: | 1.0 meter as per the approved

mining plan
(iv} Parmitted Quantity: 1" year: 18000 cum
2™ vear:4500 cum
(v) Validity Period of EC: Two vears from date of issug

SPECIFIC ENVIRONMENTAL CONDITIONS AND SAFEGUARDS WHICH
NEED TO BE COMPLIED WITH BY THE TAHASILDAR BEFORE LEASE
AGREEMENT:

Boundary Demarcation:-The boundary of the lease area shall be demarcated on ground
at the project cost, by erecting 1.20 meter (4 feet approx.) high reinforced concrete pillars
abave ground, each inscribed with its serial number, distance from pillar 1o pillar and
GPS co-ordinates by any empanelled agency of ORSAC,

Digital Map:-A digital map {in KML format as well as PDF version)showing GPS
coordinates of all boundary pillars duly countersigned by the lahasildar shall be
submitted to SEIAA. Odisha through email at seigaorissaa gmail.oom.

Intimation of EC:-The copies of the EC shall be sent to the Sarpanch(s) of the concerned
Gram Panchayat{s), Urban Local Bodies and relevant other Offices of the Governmen!
with a request 1o display the same for 30 days from the date of receipt.

Tree Plantation:-Compensatory Tree Planting (CTP) shall be camied out with minkmum
@ |00 wees per Ha. of lease area as per the approved cost norm for avenue plantations of
the State Forest Departmeni. The Project Proponent (lease holder) shall deposn
Rs. 4.50.000/-, with the respective District Environment Society for raising 1000 plants
of native apegq'gs within 2 veéars th a suitable location adjoining 1o quarry.

P
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State EMF Fund:-An amount equal to five percent(5%) of the rovalty payable shall be
collected from the lessee by the Tahasildar and deposited 1o the State Environment
Management Fund, which will be utilized as per provisions of Rule 49(3) of the OMMC
Rule, 2016 preferably, in and around the areas where mining activities are underiaken.

Condition by Collector:-Any other condition(s) the Collector & Chairman, District

Environment Impact Assessment Authority (DEIAA)L, may impose in the interest of

protection and safeguarding the local environment,

Compliance report for Transfer of EC:-Any transfer of EC 10 a PP/Lessee shall be
considered by SEIAA, Odisha only afler receipt of the full compliance report through
Tahasiidar concerned of the above environmental conditions and safeguards.
STANDARD ENVIRONMENTAL CONDITIONS AND SAFEGUARDS WHICH
NEED TO BE COMPLIED ON FIELD AFTER THE LEASFE AGREEMENT
Specific Condition: NOC from Irrigation Deput., Govi, of Odisha shall be obtained that
proposed mining will not affect the barrage proposediunder construction adversely,
Mining activity shall be commenced after obtaining NoC from Irrigation Deptt., Govi, of
Odisha

Maximom permissible depth: This Environmental Clearnce s given with the
condition that maximum depth of digging of sand shall be 1.0m as per minin g plan. Any
flouting of this restriction shall make this EC liable w cancellation.

Mavimum permissible quantity: Maximum quantity of quarry material that can be
permitted by the lesser to be removed from the quarry area is 18000 cum in the 1" year
and 4500 cum in the 2™ year. Any flouting of this quantitative restriction shall make this
EC liable to cancellation.

Annual Replenishment Rate Study of Sand:-The Project Proponent shall carry out by
engaging appropriste consultant, annual replenishment rate study of sand as per
prescribed drone method by collecting pre monsoon & post monsoon data from the field
to know the quantum of volume of sand deposited/replenished & extracted in the mining
lease area. The detniled comparison of both pre-monsoon and post-monseon elevation
data shall be included in the study report. The detailed methodology for finding the rate
of replenishment study of sand is Iaid down in the Enforcement & Monitoring
Guidelines for Sand Mining, 2020 issued by the MoEF & CC, Govt of India, The
finding of the study shall be submilted 1o SEIAA to assess the actual rate of
replenishment of mined out sand in the lease area,

District Survey Report: The District Survey Report (DSR) shall be prepared by the
competent District Authority as per the MoEF & CC, Goviel India Notification
S.O36IHE) dated 25072018, Sustainable Sand Mining Guidelines-2016 and

hay
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Enforcement & Monitoring Guidelines for Sand Mining-2020 and submitied to

competent authority for approval .

EC Extension:-Any further extension of EC beyond two year shall be considered only
with submission of duly approved District Survey Report and Annual Replenishment

Rate Siedy report of sand.

Any change in mining plan requires fresh EC:-Any changs in the calendar plan.
change in production quantity or method of mining shall not be made without prior
approval of the SEIAA, Mining activity shall adhere 1o the working parameters of
approved mining plan prepared for this project. The detailed production of sand from the
lease area of each year shall be submitted in tabular form during submission of

compliance report.

Environmental Management Plan: EMP shall be implemented by PP w ensure
compliance with the environmental conditions specified above. The year wige funds
carmatked for environmental protection measures shall be kept in scparate account and
shall be spent according to the plen proposed in EMP. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along with
the compliance report. The Tahasildar shall ensure the compliance of this condition

along with all lease holders of his jurisdiction.

No Working Zone: - The lessee shall ensure that no sand mining is carned out in the

areas as specified below:-
g) During the rainy season;
b) Within the water channel or stream flow area throughout the year,

¢} Mining shall not be undertaken in a mining lease located in 200-500 meter of
hridge.200 meter upstream and downstream of water supply/irrigation scheme, 100
meter from the adee of National Highway and mailway line, 30 meter from a

. reservoir, canal or building, 25 meter from the edge of Sue Highway and 10 meter
from the edge of other rosds excepl on special exemption by the Sub-Divisional level

Joint Inspection Committee,

d) The mining or any ancillary activity shall not in any way disturb the flow pattern of

the river water during the non monsoon period,

¢) No stream shall be diverted for the purpose of sand mining and no natural water

course shall be obstructed,

fi Sand mining operations shall not affect the existing sources for irrigation ¢ drinking

water | Industrial purpose,

g} The natural sand dunes, il any, near or surrounding the lease area shall not be

disturbied.

Transport Sufeguards:
Dbk
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) No wransportation of the minerals shall be allowed on any road passing through

villages/habitations without prior explicit permission.

b) Trensportation of minerals through existing rural roads can be allowed only by the
concerned Govi, Department’ Gram Panchayst/BDO after required streagthening
such that the carrving capacity of road is increased w handle the mineral carrving
truck traffic. The project proponent shall bear the cost towsards the widening and
strengthening of existing public roads in case the same is proposed to be used for the

project.

¢} Project proponent shall ensure that the transport of minerals will be as per IRC

Guidelines with respect 1o complying with traffic congestion and trafTie density.

d) Vehicles hired for transportation of minor mineral from the site should be in good
condition and should have polltion check certificate snd showld conform 1o
applicable air and noise emission standards and should be operated only during non-
peak hours. Speed of vehicle be regulated and in no case =30 Kms / hr be allowed.

¢] The vehicles shall not be overtosded and shall be covered with Tarpaulin. The
Tahasildar may collect an approprigie additional road maintenance levy from the
lessee as part of the lease conditions on the basis of quantum of mineral transported,
and utilize the proceeds of the levy for proper maintenance of the extraction paths
and roads to prevent their degradation on sccount of plving of mineral carrying

trucks;

) Water spraying should be made on the village road 1o control particulate matter (dust
particles) pollution in surrounding air during transportation from the quamry. Garland
drain shall be constructed on the hill slope to arrest downward flow of particulate

matter with raimwater.

Other Environmental Conditions:-The Project Proponent shall follow all the
provisions of Sand Policy of Govt. O Odisha dated 02.09.2021 for this sand mining

project. _
a) The Tahasildar shall mke ndequate measures o prevent unmithorized mining;

b} The projpct proponent should carry out river bed sand mining manually by engaging

local laborers 1o check over exploitation of sand at the source;

« €} The lessee shall ensure safety of human life and livestock from accidents in case

village / any habitation is very nearby the mining lease ares.

d) River Bank siabilization shall be made through sione patching. Stone patching on
river bank with plantstion in-between and the ramp construction shall be done in
consultation with-and advice of concemed Water Resource Department, Government

of Odisha.
b
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e) At the end of mine closure, the propanent shall immediately remove all the sheds put

up in the quarry and all the equipmen) in the area belore closure of the quarry,

Commaon Forum for EMP:- All the individual quarry lessee holders coming under the
Tahasil may create a common forum in coordination with the Tahasildar and contribute
funds 1o it for grading. compaction and maintenance of haulage road, provision of water
spray an the village road to conwrol particulsle matier (dust particles) pollution n
surrounding air during transportation from the quarry, and provision of thick, multilayer
and a continuous green belt around the lease area excluding the entry and exit gate for

preveation of environmental pollution and nolse during mining activity,

Public Hearing Compliance:-The activities proposed in action plan prepared for
addressing the issues raised during the Public Hearing shall be completed as per the
budgetary provisions mentioned in the action plan end within a stipulated time frame as
submined in the Final ELA/EMP Report. The Status Report on implementation of action
plan shail be submitted to the concerned Regional Office of the Ministry along with
District Administration. The project proponent shall .comply in true sprit all the issues
raised and recorded in proceedings of public hiearing w.rt. environment / pollution /
CER shall be complied by the Mining Authority as per OM F. No, 22-65/2017-1A 111

dated 30.00.2020 of MoEF&CC. Govt. of India.

Intimation of EC:- (i)The project proponent shall advertise in ar least two local
Newspapers widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded Environmental Clearance and
copies of clearance letters are available with the State Pollution Control Board and may
also be seen on the website of the Ministry, The advertisement shall be made within
seven days from the date of receipt of the Clearance letter and a copy of the same shall

be forwarded to the Regional Office of MoEF&CC, Bhubaneswar,

(i) A copy of this Environmental Clearance letter shall be displayed on the website of
the Odisha State Pollution Control Board. The EC letter shall also be displaved a1 the
Regional Office, District Industries centre and Collector's Office/ Tahasildar's office for

30 days.

Half-yearly Compliance Report:-It shall be mandatory for the project management 1o
submit hall’ yearly compliance reports on the status of implementation of the shove
stipulated environmenial safeguards to the SEIAA, Odishy / Regional Office of the
MoEF& CC, Bhubaneswar in sofi copies on 17 day of June and December of each
calendar year. The proponent shall also upload the compliance report including results of
monitored data. as applicable in the website of the Ministry for menitoring of EC

Conditions, failing which EC is liable o be revoked,

bas
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Concomitant Monitoring:-The conditions stipulated in the environmental clearance
will be closelv monitored on the ground by the lesse granting authority, ie. the
Tahasildar, who shall #nsure compliance of the stipulated conditions and take comective
measeres promptly in case of any non- compliance and also ensure that the project
proponent submits quarierly compliance reports.

Independent Monitoring:-The concemed Regional Office of the MoEF & CC/ SPCB,
Odisha shall periodically monitor compliance of the stipulated conditions as applicable
for this project. The project authorities should extend full cooperation to the MoEF &
CC officer(sVSPCB officer(s) by lumishing the requisite data / information / monitoring
reporis.

Revocation of EC:-The SEIAA, Odisha may revoke or suspend the EC, if
implementation of any of the above conditions is not satisfactory. The SEIAA, Odisha
reserves the right to alter /modify the above conditions or stipulate any further condition
in the interest of environment profection.

Change in Ownership of Lesse:-This EC shall not be transferred without the
permission of SEIAA, Odisha. The Tahasildar shall inform the SEIAA of any change in
ownership of the mining lease. No mining is allowed without transfer of EC as per
provisions of the para | | of EIA Notification, 2006, as amended from time to time,

Basts of Permitted Quantity:-lt is made clear that the EC granted is on ndhoc basis as
the spplicant has not submitted the approved District Survey Repon (DSRK) or Annual
Replenishment Rate Study Report (ARRS). In the absence of approved District Survey
Report (DSR) the area for removal of mincrals shall not exceed 60% of the mine lcase
area, and any deviation or relaxation in this regard shall be adequately supported by the
scientific report (Refer Para: 4.3 (1) of the Enforcement & Monitoring Guidelines for
Sand Mining issued in January, 2020 by the Ministry of Environment, Forest and Climate
change), The permitted quantity in the 1™ year has been calculated on the basis of 60%%
mine Jease area or quantity mentioned in the Mining Plan, whichever is less, Further n
the absence of approved Annual Replenishment Ratc Study Reportan annual
replenishment rate of @25% of the 1™ year quantity is allowed for 2™ year w.r.t Order
dated 02.02,02022 of the Hon'ble NGT in OA No.33/2020/EZ (Laxmidhar Palai Vs,
District Collector, Balasore), Further amendment to the permitted gquantity in the 2" year
shall be considered on submission of duly approved ARRS.

The sbove conditions will e enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Contral of
Pollution) Act, 1981, the Environment (Protection} Act, 1986 and the Public Liakility
Insurance Act.1991 along with their amendments and rules made there under and also any

Bl
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other orders passed by the Hon'ble Supreme Court of India’ High Court and any other
Court of Law relating to the subject matter.

10.  This Environmental Clearance (EC) is subject 1o orders/judgment of Hon'ble Supreme
Court-of India. Hon'ble High Court and Hon’ble NGT as may be applicable.

I Any nmppeal against this environmental clesrance shall lie with the Mational Green
Tribunal, if preferred, within a period of 30 dayvs as prescribed under section 16 of the
Mational Green Tribunal Act, 2010,

Yours Faithfully,

Copy to

1. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha for
information. '

2, Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, AJ]I1E,
Nilakantha Nagar, Unit-8, Bhubaneswar for information.

3. Member Secretary, SEAC. Paribesh Bhawan, A/118, Nilakantha Nagar. Unit-VIII.
Bhubaneswar for information.

4. Depity D.G.Forest., Regional Office (EZ), Ministry of Environment & Forests, A-31,
Chandrasekharpur, Bhubaneswar for information.

5. Principal Secretary, Revenue and DM Depariment, Govi. of Odisha Bhubaneswar for
information.

6, Collector & DM, Angul/ DFO, Angul/ Sub Collector, Talcher /Tahasildar, Talcher for
Information and necessary action with specific reference 1o para in respect of year wise
permitted quantity.

7. Guard file for record/Website/Parivesh Portal, "

-
Member Secretary

g I

Advocate
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OFFICE OF THE DIVISIONAL FOREST OFFICER: ANGUL DIVISION: ANGUL
iq‘
Letter No. MSSU_ /pstet. WF LS

Ta

The Tahasildar,
Taleher,
Sub; - Regarding deposit of Re. 4,50,000/- for tree plantation.
qRef: 2 13 Your letter No. 4398 dt. 21 07.2023,
2) This office letter No, 4373 di, 26.07.2023.
Sir, ; | ey ;
With reference to the above cited letter Mo, on the captioned subject, it is to inform

that §ri Pitambar Bhutia, Sfo- Bansmbar Bhutia, of Village- Mandapal, Talcher, Ward No. {‘33, P.O-
Talcher, Dist. — Angul has been deposited in M/S District Environment Society Account vide A/C
No. 096601000003509, TFSC-IOBADDD096S for Rs, 4,50,000/- (Rupees Four lakh fifty WJ
only on dt. 27.07.2023 for raising of 1000 plants of native species within 2 vears in a suitable
location adjoining to quarry. The copy of the deposit receipt and pass Book print is enclosed

herewith for your reference.
Encl: - As above, n
Yours faithfully,
: 023
97 Divisional Forest Officer
£y Angul Division

Memo No. M.’Dﬁt&.'\-\q L2

Copy forwarded to Sri Pitambar Bhutis, S/o- Banambar Bhuta, of Village-
Mandapal, Talcher, Ward No, 03, P.O-Talcher, Dist.- Angul for information and necessary action
with reference 1o this office memao Mo, 4374 dt. 26.07 2023,

AT
Divisi Forest Officer
# f- Angul Division
Memo No. WSEE /MDate: W 22y

Copy forwarded to the Additional District Magistrate (Revenuc), Angul/ Sub-
Collector, Talheer for kind information and necessary action with reference 1o this office memo No.

4375 dt. 26.07:2023. Cﬂlg{;;‘{m
 ra— v i dyled2ae2
= e :er" Divisiongl urfst Officer

“Angul Division
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07-05-2022 (AL, Pd:03-02-200 3117.00 199265 68 oy
07-05-2022 REFT=UCEBA-UCESHE 5360000 352068,60 or
27-05-2022 NEFT - PUME - PUNER2 5000000 tO7RES. B8 Cr
04-05-2022 X789 NATIOMAL GREEM 53600, 00 54906588 cr
G6-06-2022 331790 RANGE OFF1CER 50000 . 00 {99265.85 Cr
FO=-08- 2022 Int. Pd: 01- 05-202 I611.00 502875, 88 Cr
07-11-2p22 Int. Pg:0L-08-207 1486.00 $06352.89 Cr
24-01-2003 NLCFT-RO15-RE102S 10000000 406562.88 Cr
e 312 20T LRS00 o it i o 0 0 e RPN B 0
17-03-202% HEFT-COTM-561H42 135000 .00 14433288 Cr
15-05-2023 Int. Pd:01-02-207 454800 14540088 Cr
£7-05-2023 REFT-UCBA-UCHAI M0G0 00 179480 88 Cr
06-06-20235 331791 FORESTRANGEDFF (C 4000000 135460.88 cr
27-07-2023 RTGE-UCHA-UCHANZ 45000000 11F9480_ 88 Cr

True Ct?”“m_
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= Privio oa ree t No. 10052300140 made on
19.0 m 10.01.2023 to 31.02.2023

LEASE DEED AGREEMENT

THIS INDENTURE MADE THIS 03.04.2023 between, the Government of
QOdisha, represented through Tahasildar, Talcher hereinafter called the
COMFPETENT AUTHORITY,

AND

Sri Pitambar Bhutia, aged about 44 years

* S/o. Banabar Bhutia

= —

Caste : Gopal , By profession - Business,

e -
Resident of Village Mandapal, Talcher Town ﬁ,.ﬂ.

Ward No. 03 PO - Talcher, PS- Taicher Dist; Angul

Mob. No.- 9437291585 Adhar No. 716134359929 7@&1/

e e Al
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Sairat Case record No.
Name of the Quarry

Lease period
Agreement period

08/2020-2021
NIZGARHZAMI SAND QUARRY
(BRAHMANI RIVER SAND BED)
2022-2023 TO 2027-2028
01.04.2023 10 31.03 2024
(For the year 2023-2024)

Minimum Guaranteed Quantity : 15055 cum

Quoted Rate
Amount deposited for

Rs. 450.00 per cum
01.04.2023 10 31.03.2024 (2023-24)

The lessee has deposited Rs 86,52,213/- towards Royalty, Addl

Charges & efc. as detailad below

1. Addl.Charge (450 x 15055cum| Rs. 67,74,750/-
2. Rovalty{@ofRs 35/-Per Cum) Rs. 526,025/
3. EMF (5% of Royalty + Add), Charges) Rs.  3.85084.
4. DM.F{1D%umuyalw+hddl-{:harges} Rs. 7,30 188/-
3. Surface Rent {EEUHD.GEH-:HEAT} Rs, 3,622/
6. Dead Rent (10500 x 10.0BHq / 2.47) Rs 1,05,630/-
7. IL.D.S. Rovalty + Addl. Ch rae) Rs. 1.46,034/-
Total amount Rs. B86,52,213/-

(Rupees elghty six lakh fifty two thousand two hundred thirteen) only

LOCATION OF THE QUARRY

| Mouza

| Area

.| Khata No. | Plet no. || Kissam | Afe S ik)
Nizgarnzami | 446 ( Four | 3605 (Three six |M adi ]l Ac. 24 88
Sand Quarry | Four 8&z) | nine Five) | | 1008 (Heet) |

]
75-1'._.._ g)--“
TAHASILDAR
TALCHER
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WHEREAS the Registered Qualified Person, Sri Bipini Bihar Khandual,
Regd No. — RQP /OD /048/2016, BBSR (SL No. 32 of RQP list provided Dy
Govt. of Odisha Forest and Environment Department vide L No. 11573/F &
E Bhubanewar Dt. 24.06.2014) has prepared the mining plan of the sairat
source l.e Nizgarhzami Sand Quarry in favour of Sri Pitambar Bhutia, S/o-
Banabar Bhutia, Village Mandapal, Ward No. 03. PO Taicher PS:
Talcher | Dist: Angul which has been approved by the Joint Director of
Gealogy, Zonal Survey, Dhenkanal and Environment clearance has been
granted by the Member Secretary, State Environment Impact Assessment
Authority (SEIAA) Odisha on Dt. 28.12.2022 to operate the source for the
year 2022-2023 to 2024-2025 ie from 10.01.2023 to 10.01.2025 The
lessee will extract the minor mineral as per Mining which plan has been

prepared by Registered Qualified Person and approved by the Joint
Director of Geology, Zonal Survey, Dhenkanal.

The Lessee has deposited the above mentioned charges amounting
o Rs. 86,52,213/- (Rupees elghty six lakh fifty two thousand two
hundred thirteen) only for the period from 01.04.2023 to 31.03.2024
‘owards Royalty, Additional Charges, Surface Reni, Dead Rent, DMF
including environmental management fund and Income tax charge.

The lessee shall abide by the provision of Minor Minerals Rules &
Regulation framed here under and orders received from the higher
authoriies communicated from time to time for the development of the
sources of minor minerals.

The competent authority reserves tha right to cancel famend the
agreement as and when required if necessary without any reason thereof.

- ; AT s A — [ 1Y
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TERMS AND CONDTIONS OF QUARRY LEASE

01. The lessee shall Cperale the sand quarry abiding by the terms and

03.

3.

D€,

07

conditions of the E.C. in Jetter and spirit. If any terms and conditions are
violated, of the lease Proceeding will stand cancelled and will come undey
the custody of the competent autharity without further notice.

The lease agreement is not transferable,

The lessee is instructad to deposited the Rs. 94,847/- towards GST before
the competent authority and to submit the challan to the under signed
before operation of the quarry.

The lessee shall Pay royalty, additional charges and amount of
contribution on a pro-rata basis on the annual minimum guarantead
quantity of minor minerale even if the actual extraction falls shorts of such
quantity and shall be paid before the execution of the lease deed for each
financial year. -

The amounts if paid in excess of the actual extraction during a parficulars
financial year shall be adjusted against the amounts payable in respect of
extracticn in excess of the minimum guaranteed quantity in the subsequent
Period of the same financial year,

In case the actual extraction exceeds the minimum guaranteed quantity
such miner minerals may be removed from the lease area only aftar
paymﬁnt of additional charge, royalty and contribution to the District
Mineral Foundation on pro-rata basis.

The lessee shall Pay to the State Government surface rent within a
“fortnight of the execution of the lease deed for the remaining period of the
year and thereafter pay such yearly rent on or before the 15™ January of

every year,

344
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10

1.

~ R
The lessee will be held responsible, if the pillar posting of the sand quarry

are disturbed from their fixed positions and the re-affixation of the pillars
will be done by the lessee.

The lessee shall pay deed rent for the remaining period of the year within a
fortnight of the execution of the lease deed and thereafter pay yearly deed
rent on or before the 15" January and every year. An account of the
royalty payable by him shall be kept by the competent authority and as
soon as the royalty payable by him becomes equal to or in excess of the
deed rent already paid by him, he shall remove the minor minerals only
after payment of royaity. Advance deed rent paid by him shall be deemed
lo have been merged into the amount of royalty he was liable to pay

The lessee shall pay to the govermnment eompensation for all damages,
injuries or disturbance which has been caused by him in the course of
operating the lease and shall indemnity government against all claims
which may be made by third parties in respect of such damage injuries or
disturbances.

The lessee shall Operate the quamy manually in adherence to the
guidelines issued by the Ministry of Forest & Environment No.
J13D12-’12.l'2ﬂ13-lﬁ—”{|}dt.24.12.2[113_

The lessee will operate the sairat source as the terms and conditions given

by the Member Secretary, SEIAA Odisha vide his ref No. 6493/SE on dt
28.12.2022. ;

The lease of the sairat source is subject to the terms and conditions as laid

down in Rule 29 Chapter IV of OMMC Rule-2004 and subsequent amendment
brought by Government frem time to time in 2016 onwards.

/ﬁa‘-[-' Ll 7@#&;’*
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12.

13.

14

15,

16.

$
-—

Quarrying operation shall commence within three months from the date of
execution of the lease agreement The lease shall thereafter carryon
quarrying in a proper, skillful and warkman like: manner.

If the lessee does not work upon the quarry for a continuous pericd of six
months, the lease ahal_r be liable to be cancelied, unless prior permission
has been granted for such stoppage by the competent authorities on
reasonable grounds.

The lessee shall allow reasonable facilities of access to other bonafide

concessionaries.

If any minor mineral not specified in the lease is discovered in the leased
area, the lessee shall report in forthwith to the competent authority and the
Director. The lessee shall not win+or dispose of any such minor mineral
without obtaining a Proper lease or permit ﬂl.' permission of the competent
authority in writing. If he fails to apply for a lease or permit to extract the
newly discovered minor mineral within three months from the date of
discovery or if he declares his Intention not to work upon the minor mineral,
the competent authority may grant, lease or permit in respect-of that minor
mineral to any other person after observing the procedure in these rules for
the purpose.

The lessee shall nor carry on or 1alluw o be carried on any quarrying

operation at any point within a distance of '

(8) One hundred meters from any Railway line (except under and in
accordance with the writien permission of the Railway Administration
concerned), National Highway, State Highway, monuments, heritage
sites, or any nas.er;.mir, or

ke
pot. 5k 2

i
i
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17.

18.

19.

20,

21.

— P -

(b)  Within a distance of fifty meters from any tank, canal, road (other
than National or State Highway or public works or building or
inhabited sites) except under the accordance with the previous
permission of the Collector. The railway Administration or the
Collector, as the case may be granted such permission on such
conditions as it or he may specify,

The State or Central Government shall have rght to construct any road

railway or canal, reservoir to pay electric or telephone lines in or over the

lands held under the leasa.

The lessee may erect on the area granted to him any building and

structure required for the purpose of qi.:'_arry:ing operations. Provided he

does not offend any lawful orders issued by the office or authority
competent to issue such orders.

The lessee shall in his own expense, erect and al| tomes maintain and
keep in good condition boundary marks ang pillars necessary to delineate
the lease area.

The lessee shall obtain permission of the Competent authority of the Forest
Department, Orissa to carry on any operation in forest areg

The lessee shall abide by the provisions of all laws for time being in force,
relating to the working of quarries and matters affecting the safety health

_and convenience of the persons employed for qQuarrying and of the public.
He shall also obey all existing law of way, water and other easements and
shall not use power cutters and other machinery in case of literate
quarries,

potde ?”’&H
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= 22, The lesses shall keep correct accounts of mingr minerals quarries and

dispatched and shal furnish a quarter return in Form-R and annual return
in Farm-Y to the nnmpatentaumnritr and the director )

23. The lessee shall afforg reasonable faciliies of inspection of the guarries in

them. Such officer may issue directions to prevent wasteful extraction of
Minerals and tg Snsure observance of the Provisions of rules ang specify
the time limit ng exceeding thirty qa].rs within which the directions shall be
complied with if the lessee does not allow the inspecting officer responsibia
facilities for inspection or fails to Comply authority may forfeit the whole or
Part of security deposijt paid by the lesses or impose Penalty not exceeding
rupees five thousand only ang 'may caried the lessea and forfeit the
security deposit. i

24, Al the accidents involve Injury or loss of life or loss or damage 1o property
shall be reported forth with to the Competent authority as way as to the
Collector of the District.

"25, I any Governmeni dues payahle under the lease agreement remain
Unpaid for one month, beyond the date fixed in leass agreement for such
payment, tha competent auﬂmﬂty or any officer authorized by him may
either into the eased area and distain all or any of the minar minerals or
other immovable Property and may dispose of such of the distain mingr
Fnir‘lerafs Or property as will be sufficient for the satisfaction of the
Government dyes and all costs and experse OCcasionad by the non
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the competant authority may determined the Ieasa,' and take Possession of
the lease area or Fe-entry without prejudice to such action as mép be taken
under the provisions of the Orissa Public Demands Recovery Act, 1962 for
recovery of such dues.

26, The controlling authority shall have the right to Pre-emption at current
market rates over all miner minerals extracted or collected by the lesses
and shall be indemnifiag by the lesses against the claims of any third party
In request of such minerals.

27, The lessee shall remave al| minor minerals quarried before the end of the
lease period or of itg dahanninaﬂun, it it is determined earlier, and all othar
materials and structure within such reasonable period not exceeding two
months or as the competent may allow.

All minor mineral materials, machff:nerias buildings and other structure, lefi
in the lease area after thtra date-line fixed or time allowed by the competent
authority shall be deemed to be the property of the Government. The competent
authority may dispose of such Property by public auction and credit the sale
Proceeds to-Government account with the approval of controlling authority,

2B.  If any minor minerals are found in the area in course of quarrying of minor
‘minerals the lessee shall intimate, in writing the fact to the competent
:tl..|tf'-1-.:-'r'il:;..r forthwith and the lessee shall be terminated without payment of
any compensation io the lessees

29. -The lessee shall ensure proper maintenance of hill slopes so as 1o prevent
major Erusiun_ and observe || such safeguards as provided in the mines
act 1952 and the Rules and Regulations frameg there under from time to

s STLDAR
I A~LEHER

-
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30. The Quarry owner shall cary out mining activities with appropriate
safeguards to the river embankment ang bridge if any. The quarry owner
shall not carry on quarrying operation within a distance of 50 meters from

3. The lessee shall keep the Government indemnified from any liability
compensation, damage etc. arising out of his actg Or omissions ag lesses
during the substance of the lease,

J2. No rejection/off grade major mineral shalil be removed gn payment of
royalty as minor minerals, under this rule.

33, If the land leased out a private land, the jessee shall pay such just and
easonable compensation @8 may be agreed Upon between the jessea and
the owner of the land,

34. The competent authority may include such other conditions in the lease
agreement with the approval of the controlling authority.

If any event erders of the competent authority revised reviewed or
cancelled by the concermned authority or tha lessee fails to fuif) the terms and
conditions of the auction sale due to force major such act of God, War,
Insurrections, Rlot Civil commation, Strike, Earth quake, storm, Tidal wave, floor,
Lightening Explosion, Fire and any other happening beyond cﬁntml of lease,
delay in development of Infrastructure ruse of jang for public purpose the lessee
shall not claim for any compensation.
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Do -

Sign board should be displayed at the site giving full information and status
of the source as Name of the source, Name of the Lessee, Plot No Area, Name

written on the board.

The lessee shall not engage children within the age group of B-14 on
Quarrying operation as per Letter No. 5875/R & D.M. Dated 18.02.2013

35 'The lessee shall abide by the provision of the Mines Act, 1952 OMMC
Rules 2014 OMMC (Amendment} Rules 201 S and subsequent Notification
No. 8309 dt. 10.07.2015 of Steel and Mines Department and rules and
regulations made there under for development of the source of minor
minerals in workman like manner and for avoidable or any danger ariging
out of such wining of minor minerals.

36.  The lessee shall deposit the charges towards compensatory Afforestation

department of the Government,

37.  The lessee shall bear the cost of any amendment if made tg the existing
plan submitteq by him the approving authority.

38. The lessee shall carryout the operation in the interest of safe and scientific
mining conservation of minerals as well as for protection of the
environment,

38.  The depth of the mining shall be restricted to three meters or water lavel
whichever is less,

pt B0k a

Al &=



40.

41.

43,

45.

48,

47.

The lessee shall to mining operation beyond the safety zone as
determined by Assistant Engineer of Water Resources Deptt.

The lessee shall not change or obstruct the flow rate of the river to carry
out quarrying operation.

Lessees shall not carryout in streaming mining operation.

The lessee shall cbey all existing rights of way water and other easements

The authority reserves the right to cancel the agreement without assigning
any reason on violation of the terms and conditions by the lessee.

The Department of Steel & Mines Notification No. IV(A)/SM-44/2015 (Pt,
IV)7T745/5M dt. 18.08.2015 & Government of Odisha Steel & Mines
Department Notification No. 6308 dt. 10th July 2015 V(DS) sm-
2812014(pt), the lessee' to abide by the above notification ferms and
condition during the period of operation of the sairat source.

The lessee if fails to deposit before February of each year the lease deed
stands infractuous. e

As the lessee has not deposited the total amount for 5 years l.e from 2022-
2023 TO 2027-2028, this lease agreement is subject to renewal during the
month of March of each financial year with enhancement of 10% value in
royalty. Otherwise this lease agreement will be deemed to be cancelled
automatically and the long term lease will be cancelled and settied in
favour of subsequent lessees and the EMD will be forfeited to Gowt.
Competent authority may imposed such further condition as he may think
necessary in the interest of mineral devalopment.

H.l-j!l-!, : = R

352



A28 a-08 PaA Print Endomemant 353
B

50 -

Endorsement of the certificate of admissibility
Admissible under rule 25: duly stamped under the Indian stamp (Orisss Amendmeant act | of 2008) Act 1898, Schadule 1-A Mo,

A5 Feos Poid © AS(b)-173045 ,, User Charges-250 ,Total 173295
Elqn.lm%( Registering afficar

Presented for registration n the office of BT ',:.— Sub-Ribgistrar TALCHER between the hours of 10:00 AM and 1:30
F™M on the 04/04/2023 by PITAMBAR BHUT ondetghter/wife of BANAMBAR BHUTIA , of MANDAPAL,
TALCHER WARD HO.3, , ANGUL | by'ga usiness and finger prints affxed,

Date: 0404/ 2023

Slgnature of Presenter / Date: 040472023 ﬂpmhﬂﬂuglﬂuﬂnﬁ officer,

Endorsement under section 58
Execution Is admitted by :

barng Phude Thump Empressicn Bignature Cute “é"“m'm" "o
Execution By
Execution By ; GOVERMENT OF
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TALCHER(GOVT) S B Exempt from personal | “\PPearance i this office
Appearance in this offloe G L/S B8 At XV of 1908
Appearance in this affice
LI/ 5 B8 Act XVT of 1908 approved by
U/5E8 Act XV of 1904
approved by Signature of the

approved by Reglstering of ficer

PITAMBAR BHUTIA

I.f?..u S W M-Apr-2023

hiEpesE4.100.14 1. 1A AImIn DEREndomement P intEndarssmentaspa? =823 005 T08shil =0 1



354

~ X -

48.  The auction holder shall pay surface rent ang deed rent in advance and
not after 31" January of each year,

IN WITNESS WHEREOF the parties fo this Quarry lease put their respective
hands and seg being present on date, month and year first above mentioned
after the contents are read and explained to th &m and finding the same to ba true
and correct,

Signed by
In presence of

rl'rl. 1, ]

Witness -1 San Jory o Hﬁépﬂ?

Witness -2 ,P,ﬁd‘rh_“ Ky Dr-.d.lu‘..

Signed by Er-ﬂf £ /ﬂ#‘”{« M"é‘

In presance of (The Lesses)

Witness -1 Igomest cranslna pes 4 of - Honast, 1, A Kapnain Ciatan i
ATHR = Tont sig.n. Town, ps . Taloien s DiSr - Angud Pin- 3590 2
Adiee. . S L 29Y3 100 pteb o (-0 ST T e CEUTE S

Witness -2

b Sed womuse, Podid ewof  Rosendna Pad, = S Koman fhdt!

%mh:ml' Rl T EATTS
Drafted and prepared by me Gl S P e
as per direction of the party.

Identified by me

¥ M.H.-ﬂ;
o Al
e o, T e

'__E;.H"i == Tﬂil.’hﬁ'm

ot 15
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Identified by KYAMESH CHANDRA BAI Son/Wife of

HARESH BAI of TALCHER TOWN, ANGUL ANGUL by profession
Cultivatien
i Photo Dt of Admilssion af
{ Signatura seuth
e
KY AMESH CHANDRA i
HAT DA pr-2023

Drate: 047042023

Signature &f Registoring officer
Endorsement of certificate of registration under section 60

Ragistered and true copy filed In : Office of the Sub-Registrar, TALCHER
Buok Number : 1 || Volume Mumber : 12

Documant Numbar 1 1““51”'-";5!:'“'_'-.'_'?‘!

For the year : 2023 il
G Fl e

_Eﬂﬁl {4 '. v ekt

Dave: 05/04/2023 et

Slgnature egistering officer

Tiue Copy Altested

TALCGHER Advdcate
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E-mail: rospch.angui@espcboard.org

= Website: www.ospchoard.org
SDIEHA

OFFICE OF THE REGIONAL OFFICER

v STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF DDISHA)
Plot No. 5-3/3, Industrial Estate, Hakimpada, Angul-759143

“By Registered Post™
CONSENT ORDER
No.29  _j QUARRY/ROSPCB/AGL/86/2017-18 Date: A1 1812023

CONSENT ORDER NO.618

Sub: Consent for discharge of sewage and trade effluent under section 25/16 of
Water (PCP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air (PCP) Act, 1981.

Ref: Your Consent to Operate online Application No.4643783.

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and rules framed thereunder to:

Mame of the Industry/ Mine : Mizagarh Zami Sand Quarry (Brahmani River Sand Bed)

nName of the Occupier & : Sri Pitambar Bhutia, Lessee
Designation
Address of the quarry : Plot No.3695, Khata No.446 (Kisam-Nadi), Total ML

Area of 24.86 acres or 10,06ha, Mouza: Nizagarh Zami,
PS /Tahasil: Talcher, Dist; Dhenkanal

This consent order is valid for the period up to 31.03.2023

. This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below, This consent is granted subject to the general and special conditions
stipulated therein.

A. Details of products manufactured:

5L Prodic Period Production Capacity (as per Approved
Mining Plan & Environmental Clearance)
Minor Mineral - 1" Year |

1. thad 18,000 Cubic Meter/Annum |
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CONSENT ORDER Page-2

Discharge permitted through the outiet to the standard

Description of | Point of md -‘ﬂ:‘ﬂ:ﬂdmﬂ

outlet discharge wm pH :‘55 l Bt:-hl Oil & Grease
or 3 mefl) | (me/ L

Domestic To soak pit via | — - —

waste water septic tank

5%]? % g?:ﬂ

Stack Mo, {m) emission

=]

B e ot seme it e ot e

Solid generated reused on site | reused off site | disposed off | disposal gte.
waste (TPD) {TPD) (TPD) (TPD)

: 1

T

s ,»

M

1.

GENERAL CONDITIONS FOR ALL UNITS
The consent ks given by the Board In consideration of the particulars given in the application. Any change af
alternaticn or devistion made In actusl practics from the partleulsrs furndshed in the application will slss be the
ground liable for review/varistlon/revocation of the consent order under section I7 [ the et of Water

(Prevention & Contral of Pollutbon) Act, 1974 and section 21 of Alr (Provention & Controd of Pollution] Act, 1981
and 1o make such variations deemed fit for the purpose of the Acts.

WMMMMMMIMmeHMHMMﬂ
any change in the quantity and quality of raw matedial/and products/ manufacturing process or guantity / quality
of the effluent rate of emissionadr pollition control sguipment fastem etc.
The applicant ghall net change or alter either tha guality or quantity of the mte of discharge or Lemperature ar
the route of discharge withaut the previous witten permission of the Board.
The application shall comply with and carry out the disectives/orders tssued by the Board in this comignt order
and st all subsequent times without any negligonce on his part, i case of nencompllance of any
grderidiroctives fsoed b any time andfor violation of the tefmd and conditiom of this comsent order, the
applicant shall be llable for legal sction as per the provisions of the Law/Act.

The spplicent shall make an-application for grant of fresh consent at (ast 0 days before the date of explny of
this consent order,

The: tastiance of this cossent does not comvey any propevty right o efther real or personal property or eny
exclusive privileges nor does 1t autherize any Injury to private property or any irvasion of personal rights, nor
any infringement of Central, Fate [aws or regulation,

This coment doos not guihorize or approve The construction of eny piyiicel structure or fecilites or the
undertaking of mmy work n Gy Natured wiler course.

The applicant shail gisplay this consent granted ta him in a prominent place for perusal of the publlc and
Inspecting officsrs of this Board.

An nspection book shell be opened and made available to Board"s Officers during the vislt ta the factory,

The applicant shall furnish to the visiting officer of the Board &ny Wnformation regarding the constroction,
Instatlation or operation of the plant or of effluent treatment system/air pollution comtrol systemdsack
WMWMMnumHMNmHMM#

Meters must be affined at the entrance of the water supply connection so that such meters ere eauly acoesiible
for impection and malintenance and for other purpases of the Act provided that the place where it is affixed
ﬂlhmm&h&ulpﬂﬂtmmmhﬂmmmhwdﬂfﬁummMMwm
teoemr,
Separate meters with necessary pipe-line for amewming the quentity of water used for each of the purposes
mentioned belew:
a)  Industrial cooling, spraying in mine plts or baller feed.
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bl Domestic panpade q -
€) Process

13, The applicant shall display suitable caution board at the lace where the effluent is entering into any water-body
or any other place to be indicated by the Board, indicating therein that the area into which the effluents are
being dischanged is not R for the domestic use/ bathing.

4. Storm water shall not be allowed 10 mix with the trade andior domestic effiuent on the upstream of the
termibngl manholes whers the flow measuring devioes will be indtalisd.

15. The spplicanst thall maintain good hows-keeping both within the factory and the premises. All pipes, valves,
dewery aad drains shall be leak-procf, Floor washing shall be admitied into the efflusnt collection system ondy
and shall not be aliowed to find thelr way fn storm drains or open ancas.

16, The applicant chall st all times malntain in good working order and operate as sfficiently as pomible all
trestment or control facilities ar gysterm install or uwed by him to achleve with the termis) and conditions of the
consent.

17, Care should be taken to beep the aracrobic lagoons, W any, biclogically active snd not utilbzed &5 mene
stagration ponds. The anasrobic lagoons shoild be fed with the required nutrionts for effective digestion.
Lagoons thiould be constructed with fides and bottom made impeniaus.

18, The utilization of treated effluent on factory's cwn land, if any, should be completed and there should be no
possibitity of the effluent gaining acress inko any drainage channel or ather Wwater courses either directly ar by
owerliow.

15, The efMuert dispesal on land, I any, should be done without cresting sny nubsance to the surrundings or
Inundation of the lands &b any time.

0. If ot any time the Oisposal of treated effluent on land becomes incomplete or umsathfaclory or create any
probiem or becomes a matier or diagute, the Industry mest adopt afternate satistactory trestment and disposal
measures.

i, mmnmtmnmumuﬂuwmmwmmmmumn
egualization tank.

I1. The effluent treatment units and dispesal measures shall become operative at the time of commencement of
production.

13. The applicant shall provide port holes for sampling the emissions and access platform for carrying cut stack
sampling and provide electrical cutiet points and other armangements for chimneyi/stacks and other sources of
emisgions 50 a5 to collect samples of emission by the Board or the spplicant &t any time in accordance with the
provision of the Act or Rules made therein,

4. The applicant shall provide all facilities and render required assistance to the Board staff for collection of
sarnples/steck monltoring inspection,

5. The applicant shall not changes or alter either the guality or quantity or rate of emission or install, replace or
akter the a#ir poliution control equipment or changs the raw materal or manufacturing process resulting n any
change in quality sndfor quantity of emissions, without the previous writlen peimmission of the Board.

M. Mo control squipments or chimney shall be altered or replaced o s the case may be erected or re-erected
excapt with the previols approval of the Baard,

17, The savisfaction the liguid effluent arising sut of the cperation of the afr pollution control equipment shall
treated in the manner and to fon of mandards prescribed by the Board in accordance with the provisiens of

. Water {Prevention ard Control of Pollution) Act, 1974 (x5 pmended).

28, The stack monitoring system employed by the applicant shall be apened for inspection o this Beard st any time,

W, There shall not be sny fugitive or eplsocal discharge from the promles.

30, hmdmwwmmmmmmmwmmwm
within the [imits prescribed by the Bosrd bn cenditions/stop the operation of the plant. Report of such accidentsl
discharge/erisxion shall be brought to the notice of the Board within 24 hours of ocouTence.

3, The applicant shall keep the prembses of the industrial plant and alr pollution control equipments ciean and
make all hoody, pipes, valves, itacks/chimneys leak prood. The air poliition control equipments, incation,
tripaction chambers, sampling port hales shall be made easily accessible at all tmes.

32. Any wpset condition in any of the plant/plants of the factory which bs lkely to result i increased effluent
dmﬂmﬂakmmuwnmmmmﬂhmmmmn
reported to the Headouarten: and Reglonsl Office of the Board by faxispeed post within 25 hours of itz
DECUITENCE,
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11, The industry has 1o ensure that minkmum three varisties of trees are planted at the density of not Less than 1000
treg per acre, The trees may be planted along boundaries of the industries of incustrisl premises. This
plantation fu stipulsted ower and abave the bulk plantation of trees in that area.

14, Thw solid waste such a4 swesping, wastage packages, errpty contalners residues, sudge Including that from air
pollution control equipments collected within the premises of the indusirial plants shall be disposed aff
seentifically to the satisfaction of the Board, so as na 1o cause fugitive emission, dust problems through leaching
etc, of any kind,

35, All solid wastes srising In the premises shall be properly clsasified and disposed off to the satisfaction of the
Hoard by:
I, Land fill In case af inert materlal, care belng taken b ensure that the material does not give rise to
hﬂmepﬂmﬂnmmmumemmﬂ.
il. Controlled incinevation, wherever possibie In case of combistible organic material.
Wi Compasting, in case of bio-cegradeble material
H.WMMMHWHWMH‘HHMM“WHM
areds aftor cbtairing approval af this Board in writing. The detoxication or sealing and burying shall be carried
mhﬁmumummm.mmafmmummmw
disposal of hazafdous wasts,

17. If due ta any technologicel Improvement or otherwise this Board is of opimion that sl or ary of the conditions
referred to above required variation (including the change of any control aquipment efther in whoie or in part)
this Board shall after giving the applicant an appartunity of being heard, vary all or any of such condition end
theraupon the applicant shall be bound to comply with the concitions so varied,

38, The applicant, his/heirs/legal representatives or assignees shall have ho clalm whatsoever to the condition or
renewal of this consent afier the eapiry periad of this consent,

39, The Board reserves the right Lo review, impose additional conditions or condition, revoke change o alter the
terms and conditions of this consent.

40, Motwithstanding anything coatained in this conditional letter of consent, the Board hereby restrves to it the
right and power under section 17(2) of the Water (Prevention & Control of Pollution) Act, 1974 to review any
andior ail the conditions impased herein sbove and to make such variations & deemad fit for the purpese of the
Act by the Board.

41, The conditions impesed & above shall continue to be in force untfl revoked under section 17(1) of the Water
{Prevention & Contiol of Pollution) Act, 1974 and section 21 of Alr (Prevention & Controd of Pollution] Act, 1581,

42, In cate the conssnt fee ly revised upward during this period, the industry shall pay the differential fees Lo the
Board (for the resmaining years) to keep the consent order in force., if they fall to pay the amount within the
period stipulated by the Baard the consent order will be revoled without prior notice.

43. The Bosrd reserves the rght o revoke/refuse consent to operste at any time during period for which consent is
granted in ease a0y viclation iz obearved and ta madify/stipelate additional conditions as deemed appropriate.

SPECIAL CONDITIONS:

m.mMﬁminmmmmwmﬂww

SEIAA vide EC ID No.EC22B0010R120307 (Proposal No. SIA/OR/MIN/61829/ 2021),
dtd.28.12.2021 shall be abided

'02. The Project Propansnt shall carry out by engaging appropriate coneultant, annual

replenishment rate study of sand as per prescribed drone method by collecting pre
monsoon & post monsoon data from the field to know the quantum of volume of sand
daposited/replenishad & extracted in the mining lease area. The detailed comparison
of both pre-monsoon and post-monsoon elevation data shall be included in the study
report. The detailed methodology for finding the rate of replenishment study of sand
is laid down in the Enforcement & Monftoring Guidetines for Sand Mining, 2020 fssued
by the MoEF & CC, Govt. of India. The finding of the study shall be submitted to
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SEIAA/SPCB to assess the actual rate of replenishment of mined out sand in the lease
ared.

03. Mining activity shall be carried out as per approved mining plan prepared for this
project.

04. Any change in the calendar plan, guantity to be produced, or method of mining shall
require prior approval from the Board.

05. The project proponent snail take prior statutory and regulatory clearance as required
from the concermed authorities in respect of the project, before carrying out any
operation,

08. Mining operation should not be carried out without compliance of provisions as
enumerated in the OMMC Rules, 2016 as amended thereof along with the
Notifications of Ministry of Environment, Forest and Climate Change from time to
time,

09. Environmental Management (EMP) ghall be fmplemented by PP to ensure

] conditions specified above.

CUIMIPLIANCE With Ene enyIronments
10. The proponent shall take necessary measures to ensure that there fs no adverse
impact of the mining operations on the human habitation, if any, existing nearby,

11. Measures should be taken to comply with the provisions laid under Nofse Pollution
(Regulation and Control) (Amendment) Rules, 2010 issued by the MoEF, GOI,

12. The lessee shall ensure that no sand mining is carried out in the areas as specified
below;

a) During the rainy season.
b) Within the water channel or stream flow area throughout the year:

~€) Mining shall not be undertaken in a mining lease located in 200-500 meter of
bridge.200 meter upstream and downstream of water supply/irrigation scheme,
100 meter from the edge of National Highway and railway line, 50 meter from a
reservoir, canal or building, 25 meter from the edge of State Highway and 10
meter from the edge of other roads except on special exemption by the Sub-
Divisional level Joint Inspection Committes.

d) The mining or any ancillary activity shall not in any way disturb the flow pattern
of the river water during the non-monscon period.

e} Mo stream shall be diverted for the purpose of sand mining and no natural water
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course shall be obstructed.

f) Sand mining operations shall not affect the existing sources for frrigation /
drinking water / industrial purpose. ;

g¢) The natural sand dunes, if any, near or surrounding the lease area shall not be
disturbed.

13, 174" of the width of river shall be left intact along the embankments on both sides
as 'no mining zone® and 7.5m safety zone shall be left from all side of lease
boundary.

14, River Bank stabilization shall be made through stone patching. Stone patching on
river bank with plantation in-between and the ramp construction shall be done in
consultation with and advice of concerned Water Resource Department, Government
of Odisha..

15. Mo transportation of the minerals shall ordinarily be allowed on any road passing
through villages/habitations/forest land without prior explicit permission,

16. Transportation of minerals through existing rural roads can be allowed only by the
concerned Govt. Department/ Gram Panchayat/BDO after required strengthening
such that the carrying capacity of road is increased to handle the mineral carrying
truck traffic. The project proponent shall bear the. cost towards the widening and
strengthening of existing public roads in case the same is proposed to be used for the
project.

17. Project proponent shall ensure that the transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and traffic density.

18. Vehicles hired for transportation of miner mineral from the site should be in good
condition and should have pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during non-
peak hours. Speed of vehicle be regulated and in no case »30 Kms / hr be allowed.

19, The vehicles shall not be overloaded and shall be covered with Tarpaulin. The
Tahasildar may collect an appropriate road maintenance levy from the lessee as part
of the lease conditions on the basis of quantum of sand transported, and utilize the
proceeds of the levy for proper maintenance of the extraction paths and roads to

_ prevent their degradation on account of plying of sand trucks.

20. The following measures are to be implemented to reduce Noise pollution:-
a. Proper and regular maintenance of vehicles and other equipment
b. Limiting time of exposure of workers to excessive noise,

c. The workers employed shall be provided with protection equipment and
earmuffs etc,

d. Speed of trucks entering or leaving the mine Is to be limited to moderate
speed of 30 kmph to prevent undue nolse from empty trucks.
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21, The project proponent shall take all precautionary measures against causing damage
to flora and fauna of the locality.

22. Compensatory Tree Planting (CTP) shall be carried cut with minfmum ®100 trees per
Ha. of lease area as per the approved cost norm for avenue plantations of the State
Forest Department. The project proponent shall plant saplings of native tree species
along the approach roads, river banks and in community areas in consultation with
the Forest Gram Panchayat.

23. Water spray should be made on the road/extraction paths to control dust emission
during transportation of sand.

24. The Project Proponment shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine,

25. The unit chall maintain ambient air quality in order to meet the prescribed standard
as per National Ambient Air Quality Standard.

26. Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous and Other Wastes (Management & Trans-
boundary Movement) Rules, 2016 and its amendments thereof to the recyclers
authorized by SPCB, QOdisha.

27. Mine shall abide by the provisions of Environment (Protection) Act, 1986 and rules
framed there under.

28. The annual production and point wise compliances to the consent conditions shall be
submitted to the Board latest by 30" April every year,

29. In case the consent fee is revised upwards during this period of consent, the unit
shall pay the differential amount to the Board to keep the consent order in force. If
the industry fails to pay the amount within the period stipulated by the Board the
consent order will be revoked without giving prior notice.

30. The Board reserves the right to revoke/refuse consent at any time during this period
incase any violation is observed and to modify / stipulate additional conditions as
deemed appropriate.

31. If any information furnished by the applicant is found to be incorrect or suppressed
and detected on later stage, the consent to operate shall be revoked including

" initiation of appropriate legal action as deemed fit as per the provisions of Air
{Prevention and Control of Pollution) Act, 1981 as amended thereof and rules framed
thereunder.

32, In case the proprietor/partner sells/transfers the unit to any other person, he shall
intimate the same in advance and submit the audited balance sheet showing capital
cast of investment including land & buflding, plant & machinery without depreciated
cost.

362



- 363

- _ O -

v CONSENT ORDER Page-8§

The occupler must comply with the conditions stipulated in section AB,C,D.LEGF to
keep this consent order valid.

Ta
Sri Pitambar Bhutia, Lessee
Nizagarh Zami Sand Quarry (Brahmani River Sand Bed),
AT/PO: Mandhapal, Talcher Town, ‘4’
Dist: Angul-759107, Odisha R0
. REGIONAL OFFICER
memo No._ 259 / Date 2010l m‘;f
Copy forwarded to:

1. The Member Secretary, SPC Board, Odisha, Bhubaneswar

2. The Collector & District Magistrate, Angul

3. The D.F.0., Angul

4, The Joint Director Geology, Zonal Survey, Dhenkanal

5. The Tahasildar, Talcher, Angul {é‘g

6. Guard File, Regional Office, Angul. el
ﬁ&ﬁfﬁ’bﬁﬁéﬁlﬁ
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E-mail: rospch.angul@ospchoard.org

== Website: www.ospchoard.org
ﬁ OFFICE OF THE REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)
Plot No. 5-3/3, Industrial Estate, Hakimpada, Angul-759143

“By Registered Post”
.CONSENT ORDER ,

NE. h 2E12./ QUARRY/ROSPCB/AGL/86/2017-18 Date: O Y- 2c02 3

COMNSENT ORDER NO.638

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water (PCP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air (PCP) Act, 1981.

Ref: Your Consent to Operate online Application No.4850261.

Consent to operate s hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and rules framed thereunder to:

Name of the Industry/ Mine : Nizagarh Zami Sand Quarry (Brahmani River Sand Bed)

Name of the Occupier & : 5ri Pitambar Bhutia, Lessee
Designation
Address of the quarry : Plot Ro.3695, Khata No.446 (Kisam-Madi), Total ML

Area of 24.86 acres or 10.06ha, Mouza: Nizagarh Zami,
PS5 /Tahasil: Talcher, Dist: Angul

This consent order is valid for the period up to 31.03.2024.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special conditions
stipulated therein.

A.  Details of products manufactured:

| sl Product Period Production Capacity (as per Approved
| _No. - Mining Plan & Environmental Clearance)
: 1" Year
1 Mineor Mineral - = 18,000 Cubic Meter
| Sand [ 2" Year 1 4,500 Cubic Meter
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B.  Discharge permitted through the following outlet subject to the standard

Outlet | Description of | Point of Quantity of Prescribed standard in
No. outlet discharge discharge KLD [ pH [ 155 BOD | Ol & Grease
or KL/hr, (mg/l) | (mg/l) | (mg/l)
Domestic To soak pitvia | — -
waste water | septic tank

€.  Emission permitted through the fdh\ﬂﬂﬂ‘;’ﬂ subject to the prescribed  standard.
Chimney Description of stack | Stack t Quantity of Prescribed
Stack No. mj) emission standard

D. Disposal of solid waste permitted in the following manner

(Sl [Type of | Quantity Quantity to be y to be | Quantity Description of
No. | Solid generated reused on site | reused off site | disposed off | disposal site.
waste (TPO) (TPD) (TPD) (TPD)

E. GEMERAL COMDITIONS FOR ALL UNITS

1. The consent i given by the Board In consideration of the particulars given in the application. Any change af
alternation or deviation made In actual practice from the particulars furnished In the application will also be the
ground Hable for review/variation/revocation of the consent order umder section 27 f the Act of Water
(Prevention & Control of Pollution) Act, 1974 and section 21 of Alr (Prevention & Control of Pollution) Act, 1981
and to make such varlations deemed ﬁtlurﬂ‘mmppuud'tl'reﬂ.m.

Z.  The industry would Immﬁatﬂymbnﬂtmheﬁ:pﬂh:mw:pmmmmmmhﬂmdhﬂumtuf
any change in the quantity and quality of raw materlal/and products/manufacturing process or quantity / quality
of the effluent rate of emisslon/alr pollution control equipment /system ete.

1. The appficant shall not change or alter either the quality or quantity of the rate of discharge or temperature of
the route of discharge without the previous written permission of the Board.

4, The spplication shall comply with and carry out the directives/orders fssued by the Board in this consent order
and at all subsequent times without any negligence on his part. In case of non-compliance of any
order/directives issued at any time and/or violation of the terms and conditions of this consent arder, the
mmmuuumumuﬂbmuwmpmmwm;m

5. The applicant shall make an application for grant of fresh consent at least 90 days before the date of expiry of
this content arder.

§. The issuance of this consent does not convey any property right in either real or personal property or any
exclunive privileges nor does it authorize any injury to private property or any Invasion of personal rights, nor
any infringement of Central, State laws or regulation.

7. This consent does nol authorize or approve the construction of any physical structure or fachlities or the
undertaking of amy work in any natursl water course,

8, The applicant shall display this consent granted to him in a prominent place for-perusal of the public and
®  inspecting officers of this Board.

5. An intpaction book shall be cpened and made available to Board's Officers during the visit Lo the factory.

10. The spplicant shall furnbh to the visiting officer of the Board any information regarding the construction,
installstion or operation of the plant or of effluent treatment system/air pollution control gystem/itack
monitoring system any other particulars as may be pertinent to preventing and controlling pallution of
Waber/ alr,

19, Meters must be afficed at the entrance of the water supply connection so that such meters are easily accessible
for inspection and maintenance and for other purposes of the Act provided that the place where It & affixed
shall in no case be at a point before which water has been taped by the consumer for utilization for any purposes
whatsoever,

12. Separate meters with necessary plpe-line for assessing the quantity of water used for each of the purposes
mentioned below:
gl Industrial cooling, spraying bn mine pits or boller feed.
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bl Domestic purpose
cf Proces

13. The applicent shall display sultable caution board at the lace where the effiuent is entering into any water-body
wwmmuhmtmmthm,hﬂmuwmmmmwhﬂﬂtefﬁ.umum
being discharged is not fit for the domestic use/ bathing.

111-.mmmmmmmmhmﬂntmdﬂmﬂhrﬁum!ﬂhuntunthrmh'!mnl'tm
lﬂmhﬂlmmmuﬂ'ﬂﬂwﬂﬂmﬂdﬂkﬂwﬂhm.

15. The applicant shall mlmhgnudm-ueﬂmmmmuﬂnﬁtrmmmuepm All pipes, valwes,
mwﬂdnln:.ﬂﬂhlﬂkpmﬂ.Fhﬂmﬂdn:muheadmlmmmeuﬁhmtmu::tlmswmm
and shall not be atlowed to find their way in storm drains or open areas.

1LTheappl.lm'rL|hn!latauHmnnhﬂhmnmdmridmum:rmnﬂm:ummnmbhm
tmmentwmnuﬂfmlmﬁuramuumnrmdhyhhmuhhwuﬂthﬂutzm{ﬂmtmﬂtlmmtm
cansen.

1?.weﬂmﬂdheuunmk¢¢pﬂmummmn.Iflny.hiulnetlltyuth!:mdmluﬂkhtdnmem
5WMMMMWMMHMHMMEQMHMHMMW.
lw:hﬂdhcmﬂmﬂdﬁthﬂmﬂhtmmw.

18. Th&utlltaﬂmniuﬂted!mLthﬂtm'smhﬂ.llw.Mhmmﬂmmemﬂmlﬂh:m
pmﬂmlit'y-u-l'meemmntnalrﬂnlm!muﬂd{amr:rnnn:lnfndﬁrmrmﬂﬂtrﬂm:ﬂrww
overiiow.

I“!.Therfﬂmﬂd‘lspmllmhnd."lHLMﬂhdﬁ“ﬁﬂntmlhﬂwnutmmﬂﬁmmﬂnﬁw
inundatian of the lands at any time,

;H:l.lfuunrmmmdeMmmmmmwmmhﬂnwurnﬂmw
pnhlunnrhmulrmturu':lq:m&.u:!ndmwmﬂndnpultmut:urhﬁmmummmspuﬂ
measures.

21. The sudge from treatment units shail be dried in sludge drying beds and the drained liquid shall be taken 1o
equalization tank.

ILTh!tI'I'IuentMmﬂtuﬂumﬂﬂmlmmmmltlmmmnunmuﬂmmﬂuf
production.

!3-11"-_-uﬂtmmmkmhnlnfnrmpungﬂrﬂﬂmwmmtfmrw:mmmmn
m\plmmm:mmwhumnmwfwmwmﬂummrmm
mmsnummumumplﬁm‘mﬂﬁmhyﬂwhwnrﬂtlpplmuwﬁmlnmmewimme
provicion of the Act or Rules made therein.

zq.ﬂ:appluuﬂﬂuupmwduaumuuumdnndzrmmﬂudumnmmmBurdmffrmulhcumuf
samples! stack monitoring/ Inspection.

15.Th.-aq:plh:msmtlnm:hmuemﬂt.trtlunrunqmulquanﬂwnrmuuicnﬂdmﬁhmﬂ.m;ﬂmm
alter the air pollution control equipment or change the raw material or manufacturing process resulting in any
:Iunp,:Inﬂityumrwmmﬂanmmumﬂuﬁmmmmm#ﬂ-mm.

I&-Hucnﬂrulmﬂmumurthlmgrmwemﬂedu-repuuduasu-mmmemudmmmd
except with the previcus approval of the Board.

17, The satitfaction the liguid effiuent artsing out of the cperation of the alr pollution control equipment shall
__mudlﬂ'uummmmdmmmwwmmmmmmmm:hmﬂ
Water [Prevention and Centrol of Pollution) Act, 1974 {as amended]).

1B, The stack monitoring systam employed by the applicant shall be openad for inspection to this Board at any thme.

79, There shall not be any fugitive or episodal discharge from the premises.

m.|nmmmmﬂm;mm1mwmummdmmmmmdmﬂuurm
mhlnﬂtummmwtedhyﬂubmﬂnmnmmrmﬂmmumﬂmm.m'tnl'm“mal
dlmha:wmm:shn:ﬂtthwmhmﬂumﬂuhﬂdmmHMMMM,

31.mmﬂﬂntﬂuﬂhﬁpthmﬂﬂﬂhdmﬂﬂﬂmtlrﬂﬂ'pn{luthnmtml!mﬂm:lﬂnuﬂ
make ol hoods, pipes, valves, stacks/chimneys leak proof. The air pollution contrel equipments, location,
mmm.w;mmmummmmuuwum.

!I..ﬂnyq:uttmdtlmhmﬂl'ﬂupmiﬂmhﬂﬂ:fumwhthulihlvmmmhwmmdeﬂlmm
discharge/emission of air pollutants and/or result in vialatian of the standards mentioned sbove shall be
mpxtndmmelhnql.mrr.er:mdwwﬁwﬂﬂumwru!mdpunuﬂﬂunnmﬁuﬂu
OCCLITENCE,
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tmﬁwum.mmmbephntedmmﬁanfLllmmﬂl-nl'm:lmtrhlpnﬂﬂwa.m

plantation is stipulated over and above the bulk plantation of trees in that area.

14, The sofid waste such as sweeping, wastage packages, empty containers residues, sludge Including that from alr
pollution control equipments enllected within the premises of the industrial plants ghall be disposed off
schentifically to the satisfaction of the Board, o as no to cause fugitive emission, dust prablems through leaching

etc, of any kind.
35. Al solid wastes arising In the premises shall be properly clasified and disposed off to the satisfaction of the
Board by:
{, Land fill tn case of inert material, care being taken to ensure that the material does not give rise to
|eachate which may percolate into ground m}erm-wnedmm--pﬂth starm run-off,
i, Controlled incineration, wherever possible In case of combustible organic material.
iil. Composting, in case of bio-degradable matarial.

34. Amy toxic material shall be detoxicated If possible, ctherwise be sealed in steel drums and buried In protected
areas after obtaining approval of this Board fn writing. The detoxication or sealing and burying shall be carried
out in the presence of Board"s authorized persons anly. Latter of authorization shall be obtakned for handiing and
disposal of hazardous waste,

37. If due to any technological improvement or otherwise this Beard i of opinion that all or any of the conditions
referred to above reguires variation (including the change of any control equipment efther in whole or in part)
this Board shall after giving the applicant an opportunity of being heard, vary all or any of such condition and
thereupon the applicant shall be bound to comply with the conditions so varied.

33. The applicant, his/heirs/legal representatives or assignees shall have no claim whatscever to the condition o
renawal of this consent after the expiny period of this consent.

39, The Board reserves the right to review, Impose additional conditions or condition, revoke change or alter the
terms and conditions of this consent., a

40, Motwithstanding amything contained fn this conditional letter of consent, the Board hersby reseréet te it the
right and power under section 27(Z) of the Water {Prevention & Control of Pollution) Act, 1974 to review any
and/or all the conditions imposed herein above and 1o make such variations as deemed fit for the purpose of the
Act by the Board.

41. The conditions imposed as above shall continue to be in force until revoked under section ZT{Z) of the Water
{Prevention & Control of Pollutien) Act, 1974 and section 11 af Alr (Prevention & Control of Pollution) Act, 1981,

42, In cass the consent fee is revised upward during this period, the industry shall pay the differential fees to the
ﬁurdqrurthtmmalningmmtnuupm:mtuﬁﬂhm. If they fail to pay the amount within the
period stipulated by the Board the consent order will be revoked without prier notice.

43, The Board reserves the right to revoke/refuse consent to operate at any time during period for which consent is
grarted in case any violation is observed and to modify/stipulate adelitional conditions 8z deemed appropriate,

F. SPECIAL CONDITIONS:

01. Conditions stipulated in the Environmental Clearance approved and issued by
SEIAA vide EC 1D No.EC22B0010R190307 (Proposal No. SIA/OR/MIN/61819/ 2011),
- dtd.28.12.2022 shall be abided ;

02. The Project Proponent shall carry out by engaging appropriate consultant, annual
replenishment rate study of sand as per prescribed drone method by collecting pre
monsoon & post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed comparison
of both pre-monscon and post-monsoon elevation data shall be included in the study
report. The detailed methodology for finding the rate of replenishment study of sand
is laid down in the Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued
by the MoEF & CC, Govt. of India. The finding of the study shall be submitted to
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03.

03.

o7.

08.

09.

10.

1".

12.

CEIAA/SPCE to assess the actual rate of replenishment of mined out sand in the lease
area.

Mining activity shall be carried out as per approved mining plan prepared for this
project.

. Any change in the calendar plan, quantity to be produced, or method of mining shall

require prior approval from the Board.

The project proponent snail take prior statutory and regulatory clearance as required
from the concerned authorities in respect of the project, before carrying out any
operation.

 The lease area and the actual working area shall be demarcated on the ground bv
erecting durable masonry /c il the project Lt
operation of avation as Il be manual and Il be stri as per
thod laid in a in Lan. excavator machine shall be
de / b e for the extrac of sand from the river
m‘dl

Mining operation should not be carried out without compliance of provisions as
enumerated in the OMMC Rules, 2016 as amended thereof along with the
Motifications of Ministry of Environment,*Forest and Climate Change from time to
time. '

Environmental Management Plan (EMP) shall be implemented by PP to ensure
liance with the enviro nta itions ified above.

The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation, if any, existing nearby.

Measures should be taken to comply with the provisions laid under MWoise Pollution
(Regulation and Control) (Amendment) Rules, 2010 issued by the MoEF, GOL.

The lessee shall ensure that no sand mining Is carried out in the areas as specified
below;

a) During the rainy season.

_ b) Within the water channel or stream flow area throughout the year;

¢} Mining shall not be undertaken in a mining lease located in 200-500 meter of
bridge.200 meter upstream and downstream of water supply/irrigation scheme,
100 meter from the edge of National Highway and railway line, 50 meter from a
reservoir, canal or building, 25 meter from the edge of State Highway and 10
meter from the edge of other roads except on special exemption by the Sub-
Divisional level Joint Inspection Committee.

d) The mining or any ancillary activity shall not in any way disturb the flow pattern
of the river water during the non-monsoon period.

) No stream shall be diverted for the purpose of sand mining and no natural water
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course shall be obstructed.

f) Sand mining gperations shall not affect the existing sources for irrigation /
drinking water / industrial purpose.

g) The natural sand dunes, if any, near or surrounding the lease area shall not be
disturbed.

11. 1/4™ of the width of river shall be left intact along the embankments on both sides
as 'no mining zone' and 7.5m safety zone <hall be left from all side of lease

boundary.

14. River Bank stabilization shall he made through stone patching. Stone patching on
river bank with plantation in-between and the ramp construction shall be done in
consultation with and advice of concerned Water Resource Department, Government
of Odisha..

15. Mo transportation of the minerals shall ordinarily be allowed on any road passing
through villages/habitations/forest land without prior explicit permission.

16. Transportation of minerals through existing rural roads can be allowed only by the
concerned Govt. Department/ Gram Panchayat/BDO after required strengthening
such that the carrying capacity of road is increased to handle the mineral carrying
truck traffic. The project proponent shall bear the cost towards the widening and
strengthening of existing public roads in case the same is proposed to be used for the
project.

17. Project proponent shall ensure that the transport of minerals will be as per IRC
Guidelines with respect to complying with traffic congestion and traffic density.

18. Vehicles hired for transportation of minor mineral from the site should be in good
condition and should have pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during non-
peak hours. Speed of vehicle be regulated and in no case >30 Kms / hr be allowed,

19. The vehicles shall not be overloaded and shall be coversd with Tarpaulin. The
Tahasildar may collect an appropriate road maintenance levy from the lessee as part
of the lease conditions on the basis of quantum of sand transported, and utilize the

. proceeds of the levy for proper maintenance of the extraction paths and roads to
prevent their degradation on account of plying of sand trucks.

20. The following measures are to be implemented to reduce Noise pollution:-
a. Proper and regular maintéenance of vehicles and other equipment

b. Limiting time of exposure of workers to excessive noise.

c. The workers employed shall be pravided with protection equipment and
earmuffs etc.

d, Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 30 kmph to prevent undue nofse from empty trucks.
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11,

12,

3.

24,

15,

26.

7.

28.

29.

30.

n.

The project proponent shall take all precautionary measures against causing damage
to flora and fauna of the locality.

Compensatory Tree Planting (CTP) shall be carried out with minimum @100 trees per
Ha. of lease area as per the approved cost norm for avenue plantations of the State
Forest Department. The project proponent shall plant saplings of native tree species
along the approach roads, river banks and in community areas in consultation with
the Forest Gram Panchayat.

Water spray should be made on the road/extraction paths to control dust emission
during transportation of sand.

The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and completes this work before
abandonment of mine.

The unit shall maintain ambient air quality in order to meet the prescribed standard
as per National Ambient Air Quality Standard.

Waste oils, used ocils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous and Other Wastes (Management & Trans-
boundary Movement) Rules, 2016 and its amendments thereof to the recyclers
authorized by SPCE, Odisha. )

Mine shall abide by the provisions of Environment (Protection) Act, 1986 and rules
framed there under.

The annual production and point wise compliances to the consent conditions shall be
submitted to the Board latest by 30™ April every year.

In case the consent fee is revised upwards during this period of consent, the unit
shall pay the differential amount to the Board to keep the consent order in force. If
the industry fails to pay the amount within the period stipulated by the Board the
consent order will be revoked without giving prior notice.

The Board reserves the right to revoke/refuse consent at any time during this period
incase any violation is observed and to modify / stipulate additional conditions as
deemed appropriate.

If any information furnished by the applicant is found to be incorrect or suppressed
-and detected on later stage, the consent to operate shall be revoked including
initiation of appropriate legal action as deemed fit as per the provisions of Air
(Prevention and Control of Pollution) Act, 1981 as amended thereof and rules framed
thereunder.

In case the proprietor/partner sells/transfers the unit to any other person, he shall
intimate the same in advance and submit the audited balance sheet showing capital
cost of investment including land & building, plant & machinery without depreciated
cost.
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The occupler must comply with the conditions stipulated in section A,B,C,.D.ERF to

keep this consent order valid.

To

5rf Pitambar Bhutia, Lessee
Nizagarh Zami Sand Quarry (Brahmani River Sand Bed),

AT/PO: Mandhapal, Talcher Town, -
F sl

Z

Dist: Angul-759107, Odisha s
o M
- REGHQNAL/E
Memo No. f Date Spore FPoltution Corgrol Baors
ANGLE

ar 2
1. The Member Secretary, SPC Board, Odisha, Bhubaneswar
2. The Collector & District Magistrate, Angul

3. The D.F.O., Angul
4, The Joint Director Geology, Zonal Survey, Dhenkanal

5. The Tahasiidar, Talcher, Angul
6. Guard File, Regional Office, Angul.

REGIO OFFICER

True mpﬁum
Y

Advocale
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CEFFICE OF THE DEPUTY DMRECTOR MINES. TALCHER CRCLE, TALCHER

DEST: ANGLIL
s JIB  weeones 24/ 10000
To
Al the Lettess of Sand Quanry,
Angul, Distriet.
Sube Pre-maiioen and elien menosn Replenlshment Study of the Sand
Quarry.
Sir,

mﬂlmw1mﬂmﬁﬂthlnwﬂl-ﬂm
wm-mmmﬂhmhmmnw-ﬁumn
repienishanent ctudy foe the year J003-24 43 por provisom of DAENIC Pades-
2016 & Amendment fubes, 2023,

Theralare you ae fequested (o make Pr-manscon angl alter
mmmm#wummlwmw-rMHumﬂ
ae possible o furthes action a1 this end.

Vours fait
e

o

\

Competent Authority-cum- ining Off<er.
§, Al Ditrict.

111
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REPLENISHMENT STUDY REPORT
ON
M/s NIZGARHZAMI SAND QUARRY

Over an area of 24.86 acres or 10.06 hectares bearing
lchata no:- 446, plot no:- 3695

Period of Data Acquisition: May-2023 — Nov-2023

Applicant

Sri Pitambara Bhutia
Location: Mandapal, Talcher Town
Tahasil: Talcher
District: Anugul(Odisha)

Prepared By:

M/s P and M Solution

(Accredited by QCIYNABET)
Accreditation No.: NABET/EIAMS92/1A0053
C-88 Sector 65, Noida, New Delhi

www.pmsolution.in

373



~ | X\~

ACKNOWLEDGEMENT

M/fs P B M Solution, Noida express its deep appreciation to 5r Pitambar Bhutia for

entrusting the assignment of conducting the Replenishment study far Nizgharzami Sand Cusarey,
at Mizgharzami under Talcher Tahasil in Anugul district, Odisha; also for the active interest &
help extended by staffs.

Our sincere thanks to M/s Geacon Surveys, Bhubaneswar without which, the study
could not have been possible. The co-operation extended by the officials of GRPI and Constant

involvement during the entire ficid study is also gratefully achnowladged

374



—

e R e R
CEEE B e e lw PT B baskssls Bas 9 e gogm ideu s
e Gy By S8 o bl - o e e LR
et b st e # o
Pemdia e g g sgeanE
e [ 13 g R
e v Bt ke b e T e o o e i
— L r— e sl - e il e B

e e ] LERED

B R e B T e
—

§1 ke
|||'I|I .||I'FJJ-

S N — =
ol Y Pl S S S S —

- l-l--.“l—l-

e e

[Em—

375



R -

376

—_— — S—
TABLE OF CONTENTS
CHAPTER Page no.
INTRODUCTION
1,1 General o1
1.7 Purpaca of the study T E]i
1.3 Scope of the study 0z
LOCATION & PROJECT DESCRIFTION
7.1 Ower view of thesite 03
2.2 Project Description 04
REPLEMISHMENT SLIBVEY
| 3.1 Methodolcgy 065 |
1 3,2 Drone Survey a5
I 3.3 Survey Procadurn 06
3.4 Data Processing 08
3.5 Survey Qutput- Pre- monsoon 09
1,6 Survey Output- Post: monsoon T 08
VOLUME ESTIMATION
4.1 Estimation of reserva [ Fl.a-pl;ﬂil-hrﬂant 14
4.2 Safe Workable Area 14
#.3 Calculation of Replenished Valume 15
CONCLUSION & RECOMENDATION
:' 5.1 Conclusion
5.2 Recommendations
—




INTRODUCTION

1.1 General:

River sand is one of primary raw material in all type of construction and
infrastructure project. The need of sand Is in all fields are very egsential a5 it is a
compulsary for all types of construction and Industries fields. This report presents the
sechiical Infarmation abiout the survey aspects of sites located in, Nizgharzami village of
Talcher Tahasil in Anugul district of Odisha. The methodology adopted and the results from

suniey gre summarized in this document.

Replenishment Rate is the rate at which sand b transporied into the river
channel. which is subjected to sand extraction. This volume is often considered as
sustainable yield of that river, The replenishment peried may vary on natura of the
channal and teason of deposition arising due to variation in the flow. Such period and

season may vary on the geographical and precipitation characteristic of the region.

In view of the above condition, 5r Pitambar Bhutia has engaged s Mfs P& M
Solution, Molda to carry out the Replenishment Study of Nizgharzami Sand Quarry and to
submit the report with recommendation,

Since accuracy of UAV data for volume measuremant eamparad to convertional
techpigues such as a Total Station hos been evaluated and proven better than the
conventional method, so GISFL studied the requirement and understood that only
volumetric method using Drone survaey can only derive the accurate estimation of
replenishmant, which is alse comply the methodology as detailed in Enforcement &
Monitoring Guidelines for Sand Mining, 2020. 50, GISPL initiate the job in association with
M,.I'alﬁmnn Surveys, Bhubaneswar for Drone and DGPS survey, who have carried out the
Drone/DGPS survey Ter this purp;me.

sang Mining in the $tate of Qdisha
According to clause [e] of Section 3 of the Mines and Minerals {Development & Regulation)

Act (MMDR) Act, 1957 and as par Rule 70 of the Mineral Contervation Rules (MCR], 1960; sand Is
classified as minor mineral based on the end use. Mines and Minerals (Development &
Regulation) Act, 1957, under section 15, empowers the State Govermmant to make rules in
respact of minar mineral,

In exgreise of the powers conferred by sub-section (1) of Section 15 of the Mines and
Minerals [Develepment and Regulation) Act, 1957 (67 of 1957) and in supersession of the
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provisions containedin the Ddisha Minor Minaral Concession Rules, 2004, the State government
promulgated the Odisha Minor Mineral Concession Aules, 2016,

As per sub rule B of Rule 9 of the Odisha Miner Mineral Concession Rules, 2016, On recelpt
of the application for mining lease the Government shall take decision to grant precise area for
the said purpose and communicate such decision to the applicant and on recelpt of
comminication from the Goévernment of the preciss srea to be granted, the applicant shall
submit a duly approved mining plan within a period of six manths er such other period as may be

allowed by the Government.

The Revenue & Disaster Management Department, Govt of Odisha vide Resolution
No. 26372 dated 2.09,2021 published the Odisha Sand poficy, 2021 whereln emphasis given an

the replenishment study,

Policy & Guidelines
The Hor"ble Supreme Court in its Judgment dated the 27th February 2012/in LA, Mo 12-

13 of 2011 InSpatial Leave Patition (£) No.19628-19629 of 2009, in the matier of Deepak Kumar
etc, Vs, State of Haryana and Others etc. made prior emdronment clearance mandatory for
mining of minor minerals irrespective of the area of mining lease.

In oeder to comply with the judgment of Hon“ble Supreme Court, the Ministry
ssued $.0.141 (E)dated 15.01.2016, Further, MoEF & CC pubfished Sustainable Sand Mining
Management Guidelines 2016 for sclentific and sustainable sand mining in the Country. The
fallowings are two guidelines issued by MoEF & CC.

i Sustalnable Sand Mining Management guidelines 2016
ik Enforcement and Monitoring Guidelines for sand mining issued in lanuary 2020

. Stata Environment lmpact Assescment Authority, Odisha (SEIAA), Bhubaneswar in their

letter No.400 dated. DB.02.2021 has emphasized to the project proponents to carry out proper
study with regard to :

{a) Annual rate of replenishment of the river bed proposed for sand mining.

() Time frame for such replenishment after mining clasure.

. SEIAA, Bhubaneswar, In the same letter has also mentioned some other stipulations in

the ECs for sand mining fram river bed, which are as fellows:

{i} The lease area and the actual working area shall be demarcated on the ground by erecting
durable masonry / concrete plllars by the project proponent.
(iiy There shall be 2 "no working zone" of prescribed width to project the embankment on
sides, road or Rail Bridge, dam, weir, water intake structure or drinking water project, or any

cross drainage structure, i any, in the wicinity,
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{iil} The actusl area for extraction of sand shall accordingly be carved sut within the lazsahald.
{iv) Exact map of the lease area, and the no mining zone" shall be drawn to scale, showing thie
DGPS conrdinates of all corner points, and the location of the bridge, embankment, extraction
route & ather structures: and such map has to be submitted to SEIAA by the project propenent
through the Tahasildar within three months of the date of isswes of the EC.

(V] The project proponent should preferably carry out river bad mining manually by engaging
jocal labor force, as there is apprehension of over exploitation of sand If machines are deployed
flor extraction,

Government of Odisha, Revenue and disaster management Department issued Resolution No
26372/R & DM Bhubaneswar dated 02.09.2021 on Ddisha Sand Policy,

it shall be obligatary for the project management to submit quarterly compliance reports on the
status of iImplementation of the above stipulated environmental safeguards to the SEIAA, Odisha.
Thas, it may be concluded as folbrws

Permit mining volume based on measured annual replenishment

Estabfish an absolute elevation betow which no extraction may ocour

Review cumulative effacts of sand extraction

Maintain River channel fload discharge capacity

Establish a long-term monitaring programme

Minirmize activities that refease of fine sediments to the River

Limit mining operation to the period between post monsoons to ple monsseon only.

A plan clearly mentioning the width of the river, lease boundaries, left undet safety zones as

prescribed under Sustainable Sand Mining Management Guideline 2016, and Odisha Miner
Mineral concession Rule 2017, and order made there under have to be complied in.

1.2 Purpose of the Study:

The need for replenishment study for river bed sand s required in order o
nullifythe adverse impacts arising due to excess sand extraction. Mining within. or near
river bed has a direct impact on the stream's physical characteristics, such as channel
geomeatry, bed elevation, substratum composition and stability, in-stream roughness of the
bed, flow welocity, discharge capacity sediment transport capacity, turbidity,
temperature elc. Alteration or maodification of the above attributes may cause an

impact on the ecological equilibrium of the river line regime, disturbance in channel
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configuration and flow-paths, This may alse cause an ad".rer.st impact on In-5tream
hiota and riparian habitats. It & assumed that the riparian habitat disturbance |5
minimum if the replenishment is aqual to excavationfor a given stretch. Therefore, 10
minimize the adverse impact arising out of sand mining In a given river strateh, i s
imperative to have a study of replenishment of material during the defined period.

1.3 Scope of the Study:

An Unmanned Aerial Vehlcle (UAV], commonly known as drong, was uséd 1o
carry out survey of the erea. Drone i an aircraft without @ human pilot on board. The
main objective of this survey In the presani project was to obtain the Digital Elevation
Models (DEM| of the area by getting the elevations at all points of the study area and
accoss elevation of points/grids wherever required. DEM is the digital representation of
topographic and manmade features lacated on the surfaceof the earth. Drone consist
mainky a vehicle liself, a ground-based contralier, and a system of coemmunications
hetween the twa. The report aims to guantify the amount of replenishmant af sand an
the basis of survey done with UAY/Drone during Pre-monsoon & Post monsoon "2021.
The objectives of the drone survey are as follows:

« Perfarm Differential Global positlening survey
+ Data acquisition using drane
« Data processing and preparation of outputs

s Volume Catculation Report
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LOCATION &
PROJECT DESCRIPTION

2.1 Overview of the Site

Thie total leate area of Nizgharzami Sand Quarry 5 shout an area af 10.06 Ha, J
24,86 Acre over Khata no.- 446 and Flot no.- 3695 situated in village Nizgharzami,
Tahasil- Talcher, Dist.- Anugul, Odisha. The lease is iocated In survey of India Tapo
Sheet Mo, — 73H/L bounded by Latitude: 20'55°20.56" N to 20°55'35.14" N,
Longitude: 85'14°19.86" E to 85°14'31.77" E, The locatlon of the lease has been

shawn in the fallowing image with red color lease boundary,

415331 20:555470°N 't

T
aly  — — i 4

Over view of the site
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GPS Boundary Co-ordinates
"RT | Latitude Langitude

i 0 S5 25sr | B3 141988
2 20 552637 | 83" 142042"

3 20 552768 | RS L42LAT

4 0 552874 | 5T 142 LET"

5 a6 S5 3Tt | RE 4R 2.e2"

3 0 55 I TET | BST I42AAT

7 0 55312, 70" | BE* IS5

8 30 55 3465 | B5" 1426387
B 20 55 14.85" | 657 14726847
10 20° 55 35.14" | 88" 1426.06°
11 0 553512 | RSt 4T

12 0 55 20.56° | B5C 1431 AT

2.2 Project Dn:ﬂ;:tinm:
Mizagarhzami Sand Quarry is  sand mining project over an area of 10,06 Ha. at-
Nizagarhzami, Tahasil- Takcher, District- Anugul. The mrning plan is prepared by 5ri
Bipin Biharl ¥handual of M/s Geo Consultant Pvt. Ltd. and is approved by Jomt
Director of Geology, Zenal Survey, Dhenkanal Vide Letter No.-666 on Dated.-
01/06/2020.

A} Local Geology:

The sand deposit lies in Nizgharzami village belangs to recent depaosits of yonger
and older Allska. The proposed area is occupied by a gently sloping to almost flat
deposits of sand. The basement consists of tertiary deposits and sequence of fithg-unlis
encounterad in the suction hold area. The average thickness ie 1 m throughout the
quarry lease area,

Sahd

Alueium
B) Reserves:

Reserve & calculated by area of Influence method considering by the following diameters,
L.  Extension of sand deposit.
I Thickness of sand deposit.
i, Watertable of the river.
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’ For calculation of geological reserve, average thickness 1m of sand of the lease area
has bean taken,
Miresble Resorve
. For calculation of mineable reserve of sand ouarry has been calculated after
deducting the safety zone area. Thickness of the sand has been taken up to water table.
Methed of reserve estimation
The reserve of tiver sand in the leasahold area has been caleulated by calculating

the lease area graphically and multiplied by thickness of sand. :

C=i K B

Where, C = reserva in cum,
A= Surface Area of sand In (m¥)
And, B = Avg. thickness of sand in [m)

EsCXD
Where, E= resende in cum
B=recovery Factar
Proved Reserve
It i5 exposed river sand rich, 50 proved rone have been considered up to 1m depth
fram the top,
=  Geplogical Reserve per Annum
Category | Surface  Thickness |  Repleshiment |  Velume
area in of samd in Tnetor of sand
#0.mi meler LY in ewom
Proved | K389 I F| 103068
- Totul | 103069

Mineable reserve per Annum

Category | Sarface Thickness |Replenishment | Mineable Extractable
area in wlsandin | factor (100%) peserve of sand minahle
- Sif.mt mieter (md) reserve
: A B C |[D=AXBXC E=DX0.6
Proved 73530 | l 2 1351064 SO616
L f 1 %0636 |

C) Annual Level of Approved Production:

YEAR PRODUCTION
(T
FIRST YEAR 18000
SECOND YEAR 18000
THIRD YEAR 16000
FOURTH YEAR oo
FIFTH YEAR 1E000
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D] Environmental Clearance:

Initally, the Emvironmental Clearance for the Nizgharzami Sand Cuarry, has
been obtained in favor of Sn. Pitambar Bhutia vide file no —61820/250.MINB1,/07-2022
on dated 28.12.0022. and also CTO has been obtainad from SPCB, Anugul vide arder
ni - 1382 on dated 06,04,2023,

In the EC conditions SE1&A, Odisha has recommended 1o submit-the rate of
annual replenishment study report of sand as per the sustainable Sand guidelines and
Monioring 2020 and other applicable as per regulatory requirement. Accordingly,
we have studied ocur pre-monsoon survey in the menth of May, 2023 and post-
mensoon survey in the month of November, 2023 which report has enclosed here.
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REPLENISHMENT SURVEY

3.1 Methodology

For the said project replenishment study has been done by UV Drone survey
[walumetric survey) methaod.

In this case, replenishment study reguires three surveys. The first survey has bean
carried out in the month of May/lune before closing of mines for monsoon season. This
surway pravided the quantity of the materlal excavated before the offset of monsoon.
The second survey is carried aut in the Month of Now/Det after the manseon to know
the quantum of material deposited/replenished in the mining lease. The third survey
wiil be carried out at the end of March to knaow the guantity of material excavated
during the financial year. For the subsequent years, same practice will be continued.

Prasently, for the purpose of replenishment study, two surveys were carried out for
data acguisition, the first one for pre-monsoon dats and the second one for post MoNSooN
data by using UAV/ Drone

3.2 Drone Survay

A drone survey refers to the use of a drone, or unmannad aerial vehicle [LEAND,
to capture aerlal data with downward-facing sensors, such as RGE or multispectral
cameras, and LIDAR pngl:-u:a:ls. With a drone, it is possible o carry oul topographic
surveys of the same guality as the highly accurate measurements collected by
praditional methods, but in a fraction of the time. This substantially reduces the cost of @
site survey and the workioad of specialists in the fiald, Thiz technalegy has promising
potential in the survey of sand mining zones due 1o Its fast and reliable output
deslneries.

During a drone survey with an RGBcamera, the greund is photographed several
times from different angles, and each image 5 tagged with coordinates, From this data,
phatogrammetry softwarecan create geo-referenced orthomosaics, alevathon models or
1D models of the project area. Thesa maps can aiso be usedto extract Information such
ps Highty- accurate distances or yolumetric measurements. Unlike rnanned alrcraft or
satelliteimagery, drones can fiy at & much lower altitude, making tha generation of high-
resolution, high-accuracy data, much faster, less pxpensive and independent of
atmaspheric conditions such as cloud cover,

3.3 Survey Procedure

Al DGPS Survey!

This secthon describes the detalls of DGFS survey, This survey & done to take the
conrdinates of the Ground Contrel Points (GCPs) using DEPS instrument, Base reading 15
estimated by placing the base station on a nearby ideal location and leaving the DGPS
instrument for 68 hours. The UAY mapping Is dane with PPK technique enabled, The GCP
readings are taken by cbserving DGPS reading for 1 minute,
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Table 1: Reference Systems of Coordinates

Coordinates Reference Coordinate System
Latitude, Longitude [degraes) ‘World Geodetic System (WGESEL)
Easting, Narthing Lsiversal Transwarse Mercator (UTW] Zane 458

B] Site = Orthomatric Heights:

A base station on a nearby ideal location and GCP readings ara taken with respect to
this base, The detalls of the survey are given below:

C) DATA ACOLISITION USING DRONE

To obtain good images, it is very important to deslgh 3 good Images acquicition plan
considefing: type of project {aerkal, terrestrial, mixed), type of terraéin / object, type of
camera, purpose of the project, image rate that the images are taken, distance (flight height)
at which the images are taken-and with which zngle to take the images, pathis) o follow to
take the images, etc.

For aerial projects, this akso implies; salecting corridor path or regular grid and [ or
circular grid, deciding whother terrestrial images will Be used, If more than one fliight are
needed 1o cover the full area

D] MISSION PLANNING

& data acguisition plan Is made specific to the site that needs to be surveyed. |t
depends on the type of terrain f object to be reconstructed. Flight palygens are designed

and data acquired B a5 per this plan. The flying altiiude 5 designed to capture resalstion
which best fits the project.

i e R .Jl.l E

e P N N P

L i"l..-':. F AW N o o W T |||"I.I.|L

3 __._.-...I.J-\_Il-\_}-m.'i_.l"\. o W N e

ST I T, e o ol
PRI I S e U, a:‘..l_j_,n PO o o S L ra

i _‘ ! _J-_'l -._L-._-' =— i e

- -y % .-‘Il., .-l"'l.r\ e L W T o i W T o N e i o ™ ._Il:__,ll. |
ok, L{'l. UL LB R R B R R R R R SR T
3 b..i.".nnﬂ.nﬁ.ﬂ P o o T eTaralaral o g B o le
:l:,‘f'l-, N e N N g L N e PR
R Ny iy g e P R R R N P, P e e B e, O -

, i h‘.d.-”-._iﬂ_.i'.,.!-l.ﬂ ey i, e, e e e B s B D
R i AL, 4R T, % P R R a
N L e W N W N Y T a ot P

O A N S S T S

LY {L e S R S s s e

W W LW W N L X
W i, Sl S R, S R, S RS

LN T L N TN




e -

= —
Table: Detalls of Mission Plan
I
Paramelers Details
brans Prantom 4 proyz

Flyimg Adtibude S0

Grosund Sarmpling Distance {500 I 5emfpleel
Overlap %] 1580

Catatype RGHE images

- Agisaft MetashapeProfessionalf

34 Data Processing
The data acquired from the droae survey has been processed using the technigue
called Digital Photogrammetric. Entire drone data is stitched together to produce quality
outputs of the site, or analysis for any perticular application of the data set Processing of
images with Metashape included the following main steps;

¢ loading Images Into Metashape;

v Inspecting loaded images, removing unnecessary images;
v aligning cameras; . :
+ building dense point ¢loud;

+ building mesh (3D palygonal modal);

¢ penerating texiure;

v building tiled model:

+ bullding digital elevation model {DEM);

+ bullding erthomosaic;

341 ALIGNING CAMERAS

Each drone Image has a collection of unigue features which differentiate it from
cther images. These are known & key points. Key points from each image are extracted
USing automatic computer vision alporithms. Extracted festures are then searched {in the
nearby iImages) and matching is perfarmed. Using GPS data to search relevant images makes
the matching process much faster and accurate. From matched features, fundamental
matrix is derlved and the relative position between two cameras is estimated. Relative
position estimated from the fundamental matrix is generally prone 1o errars, Bundle block
adjustrnent is used to simultaneously refine the 3D coordinates (Latitude, Longitude,
Elevation], orientation parameters (Yaw, Pitch, Rofl), and the optical characteristics
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(distartion parameters) of the camerals) employed to acquire the images. Bundle block
adjustment is @ nonlinear iterative optimization process where the objective functicn is
Mean Re-projection Errer |MRE] and parameters are the position, orfentation and camera

distortion coefficients.

3.4.2 DENSE POINT CLOUD

Depth value [s estimated for every pixel in the image using Multi-View Stered
algorithms. Individua! depth map of an image is fused together with the depth map of the
neighboring image to obtain a 3D point. These points are often calied as the dense point
claud. It may even consist of greater than lcrore points for 3 relatively smaller area. 3D
puints are triangulated to creste Digital Elevation Model {Raster). Evory piced In raster has
latitude, longitude and elevation information. Interpolation techniques like IDW are often
wsed to do 30 point ¢loud 1o obtain the elevation model.

34.1 ORTHMOSAIC & DIGITAL ELEVATION MODELS

Ortha rectification of each photo is: done using DEM. Ortho rectification step
Irvalves creating a visibiity or occlusion map with respect to each image. This Crtho-mosake
can be used to measure true distances, because it is ah accurate representation of the
Earth's surface, having been adjusted for topographic relizl, lens distortion, and camera tilt
A digital elevation model (DEM) is 3 3D representation of a terrain created from [tselevation
data. A digital surface modal (D5M) represents the earth’s surface and includes all ohjects on
it The digital terrain madel (OTM) represents the bare ground surface without any objects

like plant sand buildings:
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3.5 SURVEY OUTPUT (PRE-MONSOON)

Pre-monsoon Survey was carred out on 20,085,202 before offset of monsoon,
For the data acquisition, the Drone was used tofly covering the river stretch in tha leass
area, A data ascquisition plan |s made specific to the site that needs o be surveyed. It
depends on the type of terrain / object to be reconstructed, Flight polygora are designed
and data acquired is as per this plan. The flying aititude is designed to capture reésolution

which best fits theproject

i
2055514186"N.
" A 3

521447155
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3.6 SURVEY OUTPUT {POST-MONSOOM)
Post- monsoon Survey was carmied out on 25.11.2023 sfter the monscon belare

starting of mining operation. For the data acguisition, the Drone was again used tofly
covering the river stretch In the lesse area. The major outputs from photogrammetric

processing include Ortho- mosaic, Digital Surface Mode! and Digital Terraln Modal,

' B

41533 205515 0'N

Coniour Map Fosi-Alonsonn
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VOLUME ESTIMATION
4.1 Estimation of Reserve [ Replenishment

In order to estimate the replenished volumes of sand, both the surveyed dita were
merged / superimposad, the data obtained in pre- monsoon & post- monsason, The digital
method using DEM to DEM comparison has been used for estimating the amount of sand
deposition of eroson. The difference in elevation within safe common workable area
shows the amount of river erosion (f negatlve) anddepasition {if positivel. The area
calculation was done using virtual surveyor software. The volume reports for the pre-

manseon sunvey and post -monsoon Survey dre given,

4.2 Safe workable Area

The safe workable area due to various statutory mining restrictions as per the Sand Mining
Guideline, 2020 has been considered for calculations of reserve estimationusing software as
below:

River bed sand mining shall be restricted within Ihl.'r_ central 3/4th width of the
river/rivulet or 7.5 maters (inward) from river banks but up to 10% of the width of the
river, which needs to be protected. In this lease area, the bank of river is aligned with
the lease boundary and the effective width of the river |r; thie lease area varies from 100
bo 150m. The river width variationis in syne with the variation of 587,

Commaon worko

Since the most of lease arca was water logged during post monsoon survey as
compare to pre-monsoon survey, Drone survey cowld not be processed In water logged
area. Hence, only that sefe workable area in post monsoon survey which is common with
pre-mansoon safe workable area has been t@ken into aceount for estimation of
replenishment study. 50, it is estimated that total area 26,629 m® for Nizgharzami Sand
Quiarry Is considared as common with pre-monscon and post-monsoon safe workable

ArEd,
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4.3 Calculation of Replenished Volume

Tha ¢lassical method of cross-sections has been used for estimating the amount of sand
erosion /| depositions, The difference in elevation aleng a cross-section shows the ameount

of river erosion (if negative] and - deposition [if positive), The area calculation was done

using virtual surveyor software.

The valeme metric calculations of common safe workable area or minable area have been

done from photegrammetric software and reswlts are as follow;

c) Volume of Sand ovailable durin - workable areq

Considering all the mining constrains of a total safe workable area the volume of sand
computed as below, The volume of sand availzble with a average mRL 57.18 after the

Pre- Monsoon Survey.

d) Vi of Sand | urin t oen survey in safe workable areg

The volume of tand avallable with a average mAlL 57,54 with 4 height of 0.36 m

for the guarries after the post-monsoon survey, The details computed as below;
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Location | Elevation Z-Axls
Folrite Longltude
Latitud V-Axis
e ¥-Axis Pro-Monioon Fast-Mansoon

Dui_ooo1 209250982 8%,2422308 57,93 553
QUi 0ona 20052451 26 BE 2422828 51.51 S57EE
Tul_D053 20.9249119 B5.2421509 57.62 57.98
BJI_0D04 10.9248133 B5.2420638 57.81 5817
B_D0as 10.9245162 852419694 57.03 57.30
010006 10.5243174 B5.2418757 57.98 5834
ful_oon7 10,924513 B5.2417768 57.98 58.33
yl_Doos 20.5249314 B5.2416871 57.04 57.4
Cul_Dogg 209249233 B5.2415927 57,15 5753
D _0040 209245238 85,241503 5717 5755
[1_0011 20,92452 62 852414087 59.37 57.73
oi_oo12 0.8249275 B5.2413099 57.42 5778
£ul_noz3 20,6243285 852412204 5728 5763
Dil_D014 2052492598 85.2411263 57.2 57,56
Dfl_(&51s 20,9743371 B5.241033 57,07 57,41
Di_0016 20.9249346 852409433 57.02 5738
Di_0017 205249361 852408493 5703 57.39
DJl_0028 0.5249379 85.2407555 57.03 5735
Ol_po1a 209242392 85 2406604 TSTAT 57.55
Bi_0020 20.9249411 852405661 57,35 57.69
Di_0024 20.9249418 85.2404773 57.2 5754 |
DIi_0022 20.9249436 B5.2403842 . 5702 57.38
DJI_DO23 20.9245457 BS. 2442899 57 57.34
DH_(024 209245473 B%. 1401964 57.09 57 44
Dil_0025 20.9245489 §5.2401022 57.95 5832
Dil_0026 209245497 85.2400075 57.89 58.15
ol noz? 20.9749515 85.7399181 57,76 58.12
DUl_D028 20.9243536 85.2358231 57.58 57.91
Dul_D029 209349555 §5.21397293 57.39 57.74
DUl 0030 20.9749571 85,7396357 57.15 57.51
Di_0031 20,9249593 BS5.239542 57.94 5818
Dl 0032 10.52496 £5.1395135 57.76 581
DUl_0033 20.9247751 §5.2393643 57.35 5768
DJI D034 209247701 B5. 230501 £7.95 58,24
DN_0335 20.924 7573 #5.1395934 57,62 57.96
QJl_0036 20.9247655 85, 2396822 57.31 57 .65
0Jl_0o37 205247634 £5.2497754 5786 58.2
BJI_DoEa 209247618 Eh. 2398043 5735 =T |
BJl_0o3s 20.92476 £5.7399584 57.04 ___ 574

| < | Dnoodo 20.9247588 85.2400523 57,72 S8.07
DH_0041 209247575 85.240151 57.45 57.84
OUi_ooad 209247554 B5,2402451 57.35 57.71
cul 209247542 B5.2403343 57.18 57.54
il D044 209247525 85 2404283 57.08 5742 |
0J_0045 208247504 852405229 57.93 5828 |
00046 209247492 852406163 - 57,73 5805
Dl_0047 205247478 85, 2407065 57.63 5748
QUl_0048 209247462 85.2308007 | SESS 57 89
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DJl_0049 20.9247847 §5.7408947 57.51 5745
o _{050 208247438 §5.2409886 5745 57.81
DA 0051 20.9247312 B5.2410821 5720 3763
DuI_52 20.3747355 853411762 5731 57 68
Dul_O053 20.9247176 52412702 5r3 5.4
DJl_0054 20924736 85.7413597 57.2 57.57
0055 209247343 25.2414537 5711 5757
0056 20,524 7528 §5.2415478 51.ET 57.63
O _CO57 20.924731 85.2416377 57.32 57.66
Cul_ 053 209247204 BS, 2417321 5Fd 5756
Dil_ 0053 20.5247281 B5. 2418266 5713 ST.AH
Ol D06ES D054 T26 BS. 2419207 5716 595
__Dn_ooel 208347242 §5.2420145 57.2 57.56
D062 209247225 85.2421085 57.08 57.44
DH_00E3 209247215 852421981 5711 57.45
Di_DOE4 209747194 45.2412890 57.13 57.48
0dl_0ES 209247187 85.242304 5817 57.52
ll_0068 20.5245317  E5.2422964 58.95 5831
0di_0067 10.924533 B5.2421587 SB.1E 5751
Cli_0068 20.9245347 85.2410757 57.44 57.78
G4l D65 20.0245368 85 2419818 57,63 57.99
OH_DO70 20.924533 85 2418879 57 67 5503
ol _pail 20.5245353 B5.2417941 5759 5793
. Da_po72 205245407 g5.2417 | 5745 ar.7a
ol_oo73 20.9245424 852416108 5747 5781
D4i_0074 10,9245434 B5. 2415163 57.4 5176
CH_D075 10.324545 852414219 513 57.68
Dul_OOTE 209245473 852413187 G747 5T.E3
oal_0077 20.9245486 B5.2412347 57.27 57,63
oul_0o7a 209245507 B5,2411407 57.23 57.58
o1_0079 10.9245524 852410416 57.26 57.65
ni_oosd 10.9245543 85.2409518 57.23 57.58
Dyl_0081 10.9245557 85.2408629 57.28 57.54
ful_DOAZ 11,9245575 B5 M07EE 57.21 5756
Ul _0083 109245592 BE 206748 57.21 57.56
Dui_DORA 109345612 85.240581 57.29 57.65
oUI_DORS 209245621 ES.2404913 5129 57.65
DJi 0086 20924563 B5.2403371 51.25 516
i _oat 20.9745647 852403028 57.18 5753
DJl_G0=2 10,9245669 852402085 57,18 §7.53
i _o0RG | 20.9245603 85.2401103 57.06 57.41
oli_0090 10.9245708 B5.2400213 57.03 57.39
oll_oo3l 05245725 B5.2398267 5702 57,38
Oji_0oo2 M0.924574 85.2358321 57.05 57.41
pJi_00o3 10.9245754 852397428 58.98 R
D104 30.9245768 _B5 7396439 58.96 583
il _Begs 308245787 £5.2395539 58.91 59.25
DUl 009G 209745800 E5.7394553 55.68 59.23
DlI_0os7 209245824 RS, 2193662 58.84 59.18
Gl1_0098 205145838 85.2392721 58.83 59.18
Bll_0093 205245863 85.2391324 5E.87 58.23
Dol 03100 20.0243CEE RB5.2390568 58,66 58,02
DJi_O3d 209243058 #5.230278 58.81 59.15
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O o102 205%43933 H5.2303243 ._“'H 418
QUi 0103 L0FF4IN 7 85. 23494181 %J‘B 549,13
2410104 20.3243894 B5.2395064 53.78 39.12
DIl 0105 10.9243877 85 1396008 58.83 52,18
DMl 0106 109743858 BS. 235695 5885 55,21
D 0107 20.9243841 B5.239784 58,79 59.13
Q10108 20,9438 75 B5.ZI0E7E] 58.78 58.11
JE_0109 {0.92438089 B5.2399724 58.77 59.11
Bl D11 L0.9243792 B5. 200665 58.Th 591
o111 20524377 852401606 548 50,14
DJi_0112 209243755 85.2402483 SE.81 5918

DN o113 10.9243738 B5.240348 ERE 55,15
Di_0114 20924372 85.2404373 587 29.06
DJI_011% 10.9243698 B5. 2405364 57.5 5784
| DJ_011E 209243685 E5.2406261 57.15 5751
| DJ_p11? 10,9243671 B5.2407203 57.04 3
| Dil_o118 10.9243656 85.2408058 57.0% 5741
D 0119 10.9243637 85,2409036 57,14 5749

| BJI_0120 10.5243512 85280998 57.98 5834
oul_0121 209243608 E5.2410926 57.91 58.75
DUl_D122 20.574359 B5.2411816 57.92 58,26
GH_0123 309243574 B5 1412808 57.78 5812
ol 0124 20.9243557 B5.241375 57.68 5802
0135 20.5243538 85.241458 " 5758 5793
ol_D136 JHS2A526 B5.24153581 574 57.74
oi_D1327 20.9243507 857416528 57,54 57.88
Ofl_DLI8 209243453 85.2417464 5757 57.93
DH_D129 209243475 852418411 5748 57.82
10130 20.9743466 52419311 5752 5787
oJi_ 0131 .57243446 B5.2410254 5758 57.95
QJi_01%2 A0.5243426 B5.2421189 5755 57.91
0yl_0133 20.524341 B5.2422083 57.54 57.48
D_D134 20.9243391 852423043 5757 57,92
Di_0135 209243373 852433177 57.55 57.91
oIL_0136 20.9241514 85.2413093 57.35 57.71
Di_0137 20.9741517 B5.2411754 57.60 58.05
oJl_0138 209241542 85.247085 5788 58.24
oul_0139 20,5241563 85,2419957 57391 58.25
DI 0140 209241581 B5.2419016 5701 57.37
Total Average - 57,18 57.54
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VOLUME ESTIMATION:

Quantity extracted during the quarter period with respect to initiallatest survey
pit position as per site requirement This Includes of materal extracted from Minas,
material added and total guantity In dumps, material added/removed quantity in stockplie
and reclaimed area, watsr socumulation in the pit

For each of the cut/fill regions, the volume & celculated. For a single call; the
formula for the wolame is;

Volume {m3) = (cell area) ® AZ

Whera!
A2 = Pogtw - Latus
Basing on the Approved mining Plan, Total Lease Area=10.0¢ Ha
bdlmable Ares (&) = Area = Safety Zone =T553056g.m,
Estimated Minable Reserve as per approved Mining Plan = 90636m°
Common safe workable area In pre-monsoon and post-monsoon Replenishment Study
=26,629 m®
Pre-Monsoon Standard Elevation = 57,18
Post-Monsoen Standard Elevation = 57.54
Difference In Elevation (D) = 57.54-57.18= 0.36
Volume = A X D =26,629X 0.36 = 9,.586.44

Approved Annual Production Capacity = 18000m" as per mining plan and EC has givén
by SELAA, Odisha.
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COMNCLUSION &
RECOMPBENDATION

5.1 Conclusion

The field survey and the data generation thereof for the pre and post monsoon season
was undertaken and the data were compiled and analyzed with the help of standard
engineering and mining software. The mineable area conskdered for assessmant of depasit or
erosion, was in compliance to the sustainsble Sand guidelines’ 2020 and other applicable

rEEUiEtary requirements,

The calculation of deposits was made based on the survey data arising cut of pre and
aott monsoon survey and standard calculation method (Crass-section area method and Digital
elevation Madel DEM)). The estimated average erosion thickness is computed within the

entire lease area and common safe workable area respectively.

However, the total srea svallable in Nizagarhzam| Sand Quarry after post monsoon
study Is around 26,629 m’ after leaving the safety tone, The available sand for mining is
9,586.44 m" which can be treated assafe extractable within the framework of the study aiter
arrival of river level. In the first year SEIAA, Odisha has given the quantity production of sand
i 18,000 m",

5.2 Recommendations

in aur considered cpinlon, there is need (o consider the concept of resource accounting
of gand and take the volume of repienishment as 1 measure for resource avgmentation, As tha
mine has started the operation of the quarry and after the replenishment study we found that
arotmnd 9,586.44 cum of sand available for mining during the study poriod, Based on this
estimation, replenishable quantity of sand available for mining of this period which may aliow
for mining activity. But, the approved guantity of sand 18000 Cem. as per the Mining Plan and
SEIAA, Ddisha for first year. So, we request to the Hor'ble SEIAA, Odisha may permit for
mining the Replenisabile quantity of sand.
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ANEXXURE
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ODM Quality Report

Dataset Summary

Data

Ama Covarod
Processing Time
Capbumg S1a
Capiura End

05122023 al Di:34:24
0. 175138 kmt
1.0k 3. 0m:a 7. 05
29111972023 &l 15:61:51
212023 at 17T:06:13

Processing Summary

Procasiad il CIDMW swaon 319

Retonsiriced Images 304 pwar 119 sholg (85 3%)
Recomstucied Points (Sparsa] 138832 over 1T22E9 ponts (8006}
Reconatucied Polnts (Baaca) 24,858,382 palnis
Averane Ground Sampling Distanca{GS0) 6.0 em
Dweleclad Fialres 8,765 Inatures
Resonsbuced Fegunes 1,581 leaiures
Geographic Beforence GPS
GPS arrors 1.46 mealers
502 meters
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Survey Data

GPS/GCP/3D Errors Details
K Error [mebers) -0.005

¥ Error {metsrs) 0,006

2 Erroi (mabars} 0,004

Tiotal

0 ' T 8
X Emos {meiers) 0044

¥ Emor (melers) 060

Z Emor {maiars) 0.130

 Total

e s e e i e g
Horioital Acturecy CEOU (metsrs) 1,461
Varteal Accuracy LEOM {meters) 1.687

E2EIEH4E5

(LEE5
0.881
1,103
1.457
i
0.28%5
0.483
D718
0180
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Features Details
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Tracks Details

Length 2 3 4 b B 7 8 9 10
‘Count  THOS8 24266 2 10868  S@62 3926 2858 2290 1813 1468

Camera Models Details

v2 dji fe7303 2048 1536 brown 0.6666
K K2 Y i focsl  aspect ratick oy

Enilesl [N [RE] 0.0000 Q.00 CL0S00 0.e5487 10D (000G (ER b

Cplimized 00041 0,226 o.0908 Q.013 =2 0. 7448 1.0 Ealea el OGET
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